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COUNCIL OF STATE. 
T'tAesiJay, 23rd September, 1924. 

The Council met in the Council Chamber at Eleven of the Clock, thit 
Honourable the President in the Chair. 

QUESTIONS AND ANSWERS.' 
RECRUITMENT OF MUHAMMADANS FOR 'rilE SupEBIoa SERVicE OF THE M:n.xTABY 

ACCOUNTS DEPARTMENT. . 

'" .< 

429. THE HONouR.un.}; MR. YAM1N KHAN ~ (i) Will 11e Government~' 
state the number of Offi(lerS in the ~upeIior Sen-ice o"i'fiw Military Account.s· 
Department 1 ' 

(ii) Is it a fact that until last year appointment!! to this service have~een 
made only by nomination '? 

(iii) Is it a fact that no Mu!'lim has ever been nominated 0 the said 
serviec 1 

(it·) Is it a fact tlu~t a caEhit:r, drawing less than Rs. 200 per meusem and 
declar<:d unfit for tile .Absistant's grade in the Foreign Oflke, 'Was nominate4' 
for the Superior Beni. (, of the Military Accounts Department and is II(,W' 
drawing'nlOr!l than nfl. 1,0(;0 prJ' mensem 1 What is hiM name 1 

(v) What stepl!1, if any, do Government propose to take to recruit 
. Muslim, officers for this eervice 1 

THE HONOURABLE MR. A. C. McWATTERS: (i) Sixty. 
(ii) Before 1st April 1922 appointments to the Superior Service of tb.8 

Military Accounts Department were, except in certain special cases, made by 
the Secretary of State for India. Since 1st April 1922 the vacancies in tMt 
Department are filled as follows: 

1-3rd by promotion of subordinate gazetted officers. 
2-3rds by Indilft1s from among the successful candidates at the com-

petitive examination held for the recruitment of Indians for the, 
Indian Aud it and Accounts Service. 

(iii) The reply is in the affirmative. 
(iv) No. 
(v) In connection with this year's competitive examination for the Audit 

and Accounts Service, Customs and-Military Finance Department, some posts 
are being reserved which will ~e allotted, on con~i~eration of ~he resul~ of the 
examination, to the best candidates of communities or ProvlDces Whl,ch may 
otherwise be inaAlequately represented. 
RECRUITMENT OF MUHAMMADANS ImR THE SUBORDINATE SERVICE OF TliE-

MILITARY ACCOUNTS DEPARTMENT. 
430. 'l'HE HONOURABLE MR. YAMIN KHAN: (i) Will th9 Governme'il 

state the nUll~ber of officers in the Subordinate Service of., the Military, 
AccountH Department 1 

(1225) 
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(it) What iR the total number of Muslims in the said servioe as compared 
,,"With non-lluslin:s 'I 

(iii) What action, ~ any, do Government propose to take to recruit 
Muslims for this st:rvice 'f " -

THE HONOURABLE Ma. A. C. McWATTERS: (i) Eighty-seven. 
(M) There is at present one Muslim in the above number. 

(ii,) There is no system of direct recruitment for this service. Appoint-
ments thereto are made by selection from among senior accountants in the 
Department borne on an All-India List, and Muslims have therefore an eq'ual 
chance of advancement to the gazetted staff of the Subordinate Account 
Service with the members of other Communities in that Service. The claims of 
any qualified Muslims will be carefully considered. 
QUALIFIED MUHAMMADANS ON ~E WAITING LIST OP THE STAFF SELECTION 

BoARD SINCE 1922. 
431. THE HONOURABJ,E MR. YAMIN KHAN: (i) How Ulany 

qualified Muslims have Leen on the waiting lii'lt of the Sta.fi Selection 
Board since 1922 ? 

(ti) Is it a fact that many of the non-Muslim candidates, ,vho qualifit:d 
this year, have been provided for, while qualified MUI.lims of 1922 are still 
waiting' 

THE HONOURABLE Ma. J. CRERAR: (i) Six now remain on the list. 
(ii) The answer is in the negative. 

RBIBCTlON OF AN ~PPLICATION FROM A MUHAMMADAN GRADUATE FOR EMPLOY-
MENT IN 'l'RE OFFICE OF THE DIRECTOR, WlRELE8S~ 

( 432. THE HONOURABLK MR. YAMIN KIlAN: Is it. U Iact that a 
non-Muslim, who had not passed the Matriculation examination, WBPt recently 
employed in the office of the Director, Wirde:!!!, Ilud a Muslim graduate 
rejected' 

- . 
TBB HONOURABLE MR. A. H. LEY: The fact is as stated. The non-

Muslim had worked for 21 years temporarily in the Office of the Director 
of Wireless and had given every satisfaction. He WIIoB retrenched in May 1923 
and was subsequently employed on a vacancy occurring. 

EMPLOYMENT OF MUHAMMADANS IN THE INDIAN STORES DEPARTMENT. 
4-SS. THE HONOURABLE MR. YAMIN" KHAN: Is it a fact that more 

than a dozen appointments ware recently made by the Staff Selection Board 
for the Indian Stores Department out of whicb only one was given to a 
.Muslim 1 . , .. 

THE HONOURABLE Ma. A. H. LEY:- No. Since the recruitment of th~ 
clerical establishment of the Office of the Chief Controller of Stores waCJ made 
over to the Staff Selection Board, 21 assistants, clerke and stenogr phers have 
Men appoin~ in co.nsultation with the Board, of. ,,!~oni 3 were Muslims. 
Out of the three appomtments made to the Upper DiVISIon two were filled by 
-Muhammadanfl. 
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1bJBCTION 011' A QUALIFIED MUSLIM STENOGRAPHER BY THE RAILWAY BoARD • 
• 34. TBI: HONOURABLE· MR. Y AlliN KHAN: Is it 1£ fact' that a::-

.q~lified Muslim St~nographer was rejected by the Railway Board Office,' 
whIle more than half a dozen unqualified non-?rIll8lims were employed a8 
.tenographers 1 ' 

THE HONOCRABLE ?rIR. G. L. CORBETT: The answer is in the negative • 
• 

SAFEGUARDING OF THE INTERESTS OF MUHAMMADANS IN GOVERNMRNT 01' 
INDIA OFFICES. 

435. THE HONOURABLE MR. YAMIN KHAN: What action, if /lny, do 
Government propose to take to safeguard the interesta of Muslims' in the 
Government of ] ndi, offices 1 

THE HONOURABLE MR. J. CRERAR: A88uming that the Honourable 
lIember alludes to the Departments of the Government of India Secretariat, 
I would explain, as I did on the 24th March last, in reply to the HOIW':lrable 
lIaulvi Abdul Karim, that Departments have already been illHtructed to bear in 
mind, when selecting candidates for vacancies, the policy announced, by Sir 
lIalcolm Hailey in the debate in the Legislative ASllcmbly on the lOthlMarch 
1923, that Government cannot aim at securing the proportionate representation 
of minorities, but would take Eteps to prevent a preponderance of anyone claBB 
or community, That still remains the policy of Government and all Depart~ 
ments have recently been addressed regarding the step!! taken to give effect to it .. 
RJilCBUITMENT 010' PUNJABI MUHAMMADANS FOR ARMY HEADQUARTERS AND THE 

ARMY SECRETARIAT. 
436. THE HONOURABLE MR. YAMIN KHAN: (i) Is it a fa.ct : that a 

large portion of the recruitment for the Goverllment of India offices is 
made from the Punjab 1 

(Ii) Is it a fact that there ~re 210 non-Muslim Punjabis and ollry li6 
lluslim Punjabis in the Army Headquarters and Army Secrctariat ? 

(iii) Does the same proportion exist in other offices as well? 
(iv) If so, what steps, if any, do Government propose to take t<>bring 

up the number of Muslims who constitute 56 per cent,. of the populatio~ of tbl" 
Punjab 1 

THE HONOURAJILE MR. J. CRERAR: (i) Yes; but recruitment is 
~fJected by means of an open examination for which candidates from all 
provinceK are elig~ble on equal te~ms; vacancies ~ein~ filled, as far as poasible, 
!rom among candidates who quahfy at the exammatlon. 

(.i) The correct figures are 225 and 72, respectively, the perceq,tage of 
lIuslims working out to 24·2. • 

(iii) I have checked the figures for all Departments. In the majority 
of ca~es the percentage of Muslim Punjabis is a good deal higher. 

(if}) I would refer the Honourable Member to the reply jU8t give.n-ro his 
4I)1lNtion No .• 35. ,,! 
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POElITION Ol'INDlAW8 IX SOUTH .&PBlCA. 

. THE HONOURABLE DB. SIR DEVA !PRASAD SARVADIllKARt: Sir, 
I have given private notice of two queRtioB8 to the Honourable Sir Na.ruimlaa 
8'arma. May I put them now ¥ 

(TLe Honourable the President signifil'd his a88t'nt) . 
• (1) Has the attention of .Governmp.nt been called to the speech of the 

H.onourable the Secretary of State for the Colonies regarding the Indian ques-
tion in South Africa and the suggestions in the Sout.h African Prrss that the 
Government of India and the South African Government should communicate 
thereabout with one another' 

{2) Will the Government be pleased to state what action the Government 
propose to take in this matter' 

(3) Will the Government be pleased to state what measure!!, if any. have 
been taken to present the Indian case before the Ormsby-Gore Committee in 
East ~frica 1 

THE HONOURABLE SIR NARASIMHA SARMA: With your permission, 
Sir. 1 shall antiwer questions (l) and (2) together. The GoverJ:!ment of India 
have seen the comments on t.he flpeech made by the Honourable the Secretary 
of State for thc Coloni('s but nc·t the t'p£ECh itself. T·h{·y haH, however, 

. cablEd for a text of the speech and, on receipt of it, will .consider whethel' 
any aeti(n on their :part ill caHed for. 

(3) The question of sending a represt-Dtative of the Government o,flndia 
to &88ist the Ormsby-Gore Committee has been the subject of cone.13pondence, 
but, since that body is primarily charged with the duty of collecting inform-
ation locally, it has b<:en decided that it is unnecessary to scnd one. The 
GovernlDent of India however hope that it may be possible to make representa-
tions on matters affecting Indian interests which are likely to come within 
the purview of the deliberationfl of the Southborough Committee before that 
Coftimittee in London. 

ELI!.CTION TO THE COURT OF THE DELHI UNIYERSITY. 
TilE HONOURABLE THE PRESIDENT: Before we proceed to the legisla-

lative business of the day I should like to remind Honourable Mt'mbers that 
the election by the elected members of the Council of State of two members 
from among their number to be e.r-r!ffirio members of the Court of the Delhi 
University will be held in the Members' room as Boon all the Chamber rises 
to-day. Mlmbel'l:! who wish to take part in this election should prest'nt them-
selves in the Members' room &ftc·r we .rise to-day. 

LAND CUSTOMS BILL. 
- THE HONOURABLE MR. A. C. McWATTERS (Finan('E; Secretary): Sir, 

I b~ to move : 
.. That the Bill to collloJidate. amend and extend the law relating to the levy· of duties 

of customs on ~iclell imported or flxported by land from or to territory $lutaide India, 
as passed by the Legislative Assembly, be taken into consideration." . 
Sir: this Bill ill olie to which Government.attach considerable· importance. Its 
object, as the House will readily realise, is in the fir~t in8tall~to880feg~rd 
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our customs re~enue and to pr?vent smuggling. In view-of the great increase 
t~~re has been m recent years m the rates of duty on imported articles, and in 
vIew of ~he fact that so many of the highly dutia.ble articles are of small bulk 
and ea~lly sm~ggled, the question of protectin~ our customs revenue frain 
smugglmg ~as m the last year or two assumed much greater importance than 
ever before In the past. Whe~ the H?nO\~rable Sir Charles Innes was Rpel1.king 
on the amendment of the IndIan Tardi BIll last February in the other Ho~ 
he mentioned thiU, we calculated t.hat a sum of not less than Rs. 12 lakhll had 
been lost during the last year in respect of mat.ches alone. A similar tale I 
a~ afraid has to be told with regard t.o other articlc~, such as saccharine, 
cIgarettes an? gold thr~ad all of which are varticularly liable to be smuggled 
!lnd all of whIch are tarIffed at high rates. Our present machinery is defective 
In two respects. Tn the first place, so far as regards t.he frontiers which border 
on~foreign territories in India, the foreign settlements in Madras and Bombay, 
we have two Acts which have been in force'for the last seventy- or eighty vears·-
the Madras I;8nd Customs Act of 1844 and the Bombay LlMld Custo'21S Act 
of 1857-both of which Acts are naturally somewhat out-of-date; and th" 
Local Governments hav~ repeatedly pointed out that they are inadequate. 
They are also inadequate in so far as they do not take account of the change 
that has been made in bringing the administration of customs under the direct 

.control of the Central Government. In the second place-and this is even. 
more important-there is no machinery at all on other parte of our frontier. 
The p'oint of greatest danger is the frontier between Burma and Siam, and the 
danger has been aggravated by the development of railway communications 
in Siam itself. The re8ul~ has been t.hat considerable quantities, particularly 
of matches and cigarettes, have been coming in through the Burma- frontier, 
and cigarettes art> actually bein~ sold in plo('es in Burma at rates considerably 
below those at which they can be imported; so that the second object. of this 
Bill is to safeguard legitimate trade. These are the two objects-onp, to 
safeguard onr customs revenup, and the other, to make mattt>rs fair for l....giti-
mate importers. 

AR T mentioned, the J ndian Tariff Bill "'/1.1'1 amended in February last and it 
.gave Government power to impoRe duties (In land frontiers and to notify terri-
tories which would be regarded I\S fOf<.'ign territory; but in the absence of any 
machinery, it is ineffective. So far ltR concerns the Burma-Siam frontier the 
object of this Bill is to provide machinery by which that particular loophole 
may be stopped. 

I wish to impress upon tJte House part.icularly that this Bill is a purely 
temporary mraAure. The Centr.al ~oard of Revenue, c~yer since it w.a~ con-
stituted has been actively consldermg the whole questIOn of the reVISIon Qf 
our Sea'Customs Act. Even fourteen year!! ago, when I was working in the 
Commerce Departmt>nt, we had a formidable list of amendmconts which were 
considered necessary in that Act, which as the House knows dates from 1878 ; 
during the war of course it was i'mpossible to ta~e up ~his revision: but now 
ihe matter is being actively examined in consultatIon With ~ocal GovHLmpnte, 
... the GoverDDlent of India hope to put b.efore t~e L~lelature early n~ 
-?8ar a cOD';lpltlte revision of the whole of the sea, land a:Dd air cuatODlB p.roc~~. 
'1'JIe ~evel~p'meDt of aviation has introduced an entllely new complication ID 
... eourae of the 1ut few 1ear~. ' 

• • 
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[Mr, A. C. McWatren,J 
The present Bill which hl bC£Cl'l' thn House pf()cccd" ll!ainly 1y refert'nct!' 

to the exis.ting Sea Customs Aet, nnd therefore I tan quite understand 
Hcnourable Mtmbe:r:; llll:;il:g important qu€stil:>ns both of law and" 
procedure; but 1 weuln ask thlID, in ,hw of the fact. that th~ wllOle 
question will come before the· I.eglslature very shortly, tv view t.he present' 
Bill not in a Vf?-,ry critical I!lfirit. I do not think it is llcces&i.ry to go into great 
detail. As I have said, the Bill uttempts to apply the existing provisions, 
so far as they are r..pplicnLle, (If the Sea Customs Act to land CU!\toms. It 
does make a definite attempt to secure tlmt th(, provisiom; will not be applied 
harsh Iv. For installce, I would c~dl attention to clause 6, whidl deil-Is '\\'ith 
persoll'nlluggage, and to clause 5 (4), under whirh the Chi{'f Customs Authority 
may relax the provisions of that claw~e in rcr.ped of goods d n.ny partiL'1llar 
class or valu{' ; in othel' words l!e will ende:;,your to ~;Yoid eall;;ing the public 
any undue hrLldship in the apl'li( stioll of these provi,.;iomi. 

r ", 

One other important point which 1 think the House would like to hear 
about is thut ·this Bill makes no difluence whatever .in the pof,itiuu of Indian 
States. By amendmentH which were made in the other HoW\E:', th~ BiH has 
now no application whatever to States in India. 

I have only to say finally that the pro"isi~ns of this Bill have Lec:n accept-· 
ed unanimously by tne.three Lo~'al Governments concerned, Madras, Bombay 
and Burma; and though it may not provide It final solution, it. will- at on!! rate 
give HI! machinery to prevent serious 10f;s of revenue in tlK inter"al before 
our whole machinery ca.n 'be thoroughly revised in contmltatiou with the 
Legislatures. 

TUE HONOURABLE MR. LAI.UBHAI S.llIALDAS: (Bombay: Non-
Muhammadan): Sir, I rise to support tbe motion that t.he Bill be taken into 
co~deration. This Bill did in the first insta.m'e create some misunderstand .. 
ing. It was thought that the Bill, as it was drafted, might. have been aimed 
at trade between Indian States, especially the Kat-mawar States, and the 
Bombay Preliidency. The Bill as amended in the Select Committee makes 
the position quite clear, tlmt the old powers of the ]..ocal Government under 
the Bombay Act of 1857 remain G.'l they were, and that this Bill doos not confer 
any new.power and that, so far as the trade between Indian States and the 
Bombay Presideney is concerned, there will be no new diffi.,nilties raised by 
this Bill. When the whole question, which the Honourable Mr. McWattera 
aid was likely to come before the Central Legislature very BOon, comes up here 
we will have to go through the whole question in 80 critical spirit. But, as the. 
Government WIA.l1t these powers to protect their sea customs revenue and ito 
.ueate machinery f<) tha.t this measure may be put into force in the right manner, 
I think the Bill onght to re<.oeive the unammoU8 support' of this H{)U8e. 

"rBEH('r-:Ct'P.AB1.E DR. SIR DEVA PRASAD SARVADHIKARY (West. 
Bengal: Non.Mu}lOmmadan): Sir, I think the House would be well advited 
in resJ-ondirg to the appeal of the Honourable Mr. McWatters not to view 
the..preeentBiU in a -critical &pirit, having regard to the fact that the larger 
propoeeJs "ill f>OOD come ,before 118, and that Indian States·a.reucluded from 
it. punk." .. I:deBire to give it my 8Upport. Tbeonly questiOllthatl.~a 

r 
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Ij~e to.put to·the Honourable Member is as to whetllCr in view Of the trJt\ty 
WIth SUl,m, the position of affairs has not been made ~er on that frontier. 

THE HONOU~ABLE. MR. A. C. McWATTERS: Sir, we have been in 
correspondence with Slam on the subject. There is in existence an earlier 
agreement wh~ch ,,'ill be terminated by consent of bot.h Governments. 1. may 
Bay that the Siamese Government have no objection whatever to the procedlU'e 
contemplated in this Bill. 

The motion was adopted. 

. :mE HONOUR~BLE THE PRESIDE~~: I will now call the clauses of the 
BIll In order, and If any Member wishes to speak on any particular clause he 
Mould rise when that clause is called. . , 

Ciauses 2 t<. 10 wert! add;::! to the Bill. 
The Schedule was &chled to the Bill. 
Clause 1 was add('d to the Bill. • The Tit.)e am! Preamble were Eldded to tho Bill. 
THE HO.\'OVHABL1: MR. A. C. iYIuWNl'TERS: Sir, I move that the Bill, 

as passed by the LegiRlative A8.o,emhly, be passed. 
Tm~ HONOURABLE TUE PRBSlDENT: The question is: 

.. That the Bill to consolidate, amend and rxtend the law relating to the levy of dutjes 
of cUStoW8 on &rtjcl~8 i\J~ported or e:\'pOited by land from or to territory outaide India, 

• as passed by ~e l.":lglsiL'\lVe A8~embly, be plloliRed," 

The motion was ndopted. 

VALEDICTORY Sl'BECHES IN CONNECTION WITH THE IMPEND-
ING RETIREMENT OF THE HONOURABJ .. E DR. MlAN SIR 
Ml'HAl'IiMAD SHAFI. • 

THE HONOURABLE SIR DINSHA. W WACHA (Bombay: Nominated 
Non-Official): Sir, as to-day's meeting will be the last of this Session of the 
CounciJ of State, I beg toO embrace the opportllluty on behalf of my Colleagues 
and myself to bid a hearty Ilnd corJjal f3rcwc:1 to our popular Leader of the 
House, Sir Muhammad Shafi. He has proved himself admirable in the con-
duct of his duties as a Letlder of the House a.nd has given every satisfaction 
to all itli Honourable Members. I brlieve also t.hat as a Member of the Execu-
tive Council of His Excellency t.he Viceroy, Sir Muhammad Shafi's tact and 
judgment. his political sagacity and experiev«,. have provflCi of the greatest 
value and assistance to his Goverr,ment, alld, whenever important question8 
and problems of Hat.e have come lefore us (fir consideration, Sir Muhammad 
Shaft has uniformly presented correctly the "jews and the attitude of the 
Government on the Bubjlll't and, in doing BO, what was more admirable was his 
lucidity. of expression, biB breadth of vision, hiB clarity of thou~ht, hiB ('..ath~lic 
sympathy and hiB tol~rance of all Bh~deB ~f opinion. And ~ven these expres-
sions were_ greatly helghtt'iled by his pobshcd mannerB, hiB refined culture, 
and above all his complaisance. These characteristics of Sir Kubammad. 
8bafi as I..eader have endeared him to all Members of thia HOUle. aDd~ I tbink, 
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(Sir Dinsha.w Wacha.] 
I am really echoing their sentiments when I say we shall certainly miss him 
and poBBibly, if I mistake not, Hie Excellency the Viceroy will mi!18 him 
even more because he was of great value and assistance to him and his Govern-
,m~t by the "age advice and o..~sistance he gave in so far as he was the tru~ 
interpreter of the feelings and sentiments of the Indian people. We all wish 
him every 8U('(:(SS in his post-Council CH,reer, and hope that he will give the 
benefit of his close knowledge una experience of the internal administration 
of the afiairs of the State to the country, and that he will be able to aMure the 
JEople how wit.h his high resolve and endeavour that great and distinguished 
atatefman at the head of atJairs is ronstantlydevot.iJi,g his dose a.ttention to 
their greater mnal and material advanc(ment. Wi1h these words, Sir, we 
all bid Sir Ml1h~mmad Shafi a cordial farewell and wish him success in his future 
career. 

THE HONOURABLE DR. SIR DEVA PRASAD SARVADHIKARY (West 
B~gal: Non-Muhammadan): Sir, I desire to a!!sociate myself and my 
friends from Bengal very whole-heartedly with the expression of regret that 
has been voiced by the Honourable Sir Dinshaw Wacha on this occasion, 
and the sentiments that have fallen from him are all our own. It is not 
generally known that Sir Muhammad Shafi has held thc largest numbH of 
portfolios in the Government of India of the whole of the Executive Council. 
It is not law alo. nor Education, but for[a time I believe he held a third 
portfolio, though temporarily,-I forget whether it was Commerce, , Industry 
or Revenue,-it does not matter. He has had a very large experience in the 
Government of India, experience which, I hope. will be of the greatest possible, 
use in the life which he is looking forward to unless he is again intercept.ed. 

Sir, when he was Education Member, it was a great privilege of mine to 
work-with him, and I desire publicly to say of what great use he was in restor-
~g academics to their proper place and ridding it of the politieal influences 
which at one time t.he Government of India wanted to bring to bear upon 
~cadt'mic matters .. That WBS the help that he gave to all the Universities, 
and chiefly to mine, for which I shall always be grafleful. We shall miss him 
here but welcome hiDl in the larger life that a.waits him; and, wherever he 
may be, we wish him all Sllccess and prosperity. 

THE HONOURABLE COLONEL NAWAB SIR {'MAR HAYAT KHAN (West 
Punjab: Muhllmmo.c1an): Sir. when the veterans from Bengal and Bombay 
ha\'e been so kind as to speak about" our Sir Muhammad Shafi " it is appro-
priate that Qne who comes from his own province should also get up 'on this 
,occasion and say a word. I have known Sir Muhammad Shafi for the last 

t ~hirty years- that is about three decades, and in all the work that he has 
bee» doing in the province I have not only been observing it, but in many 

.' q£ them I have het'n working with him, so 1 have got firsthand knowledge 
iO"this way of his work. As we may call him. he is a right sort. Above all, 
,:bt'l,is. a:Punjabi .. Well, you may ask him to plough or,you may ask him to 
;fill a Goyernorsllip; you may ask him to be at the head of an Army, or you 
!!lay.Bsk hiJp to be the hight'st Member of the Go.vernment of India,. or any-
,iliing,and he will );Ie ,able, to. do it. "W:hen he was. coming ,to tb;is p0.¢i. ,,npne 
of us had any apprehension, Sir, that he:would not be a ,BucoeIlS, , and" when 
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now he hal!l been a I!IUccess, it is nothing new to us. We all expected this and 
he has fulfilled this. I am very $O,ry and I am very glad. J am very s~rr1 
because he will not be here to· help us, and I am vety glad that he is going 
back to his o~n province where we badly need him. I wish him all success 
and long life and .. &peedy return to us so that we may again utilise his 
servic'es which haTe hitherto been utilised by us. 

THE HONOURABLE SARDAR JOOENDRA SINGH (Punjab: Sikh): Sir, 
I just want to say one word-how proud we are of Sir Muhammad Shafi. His 
inherent. good-will. kindliness and statfsmanship we have all experiencfd in 
t,his House. His leadership has been a soW'ce of joy and of strengtb. 

I have every hope that t.he fellowship in this HUUliIC is not going to be dis-
solved by his disappearance from the Government Benches. I hdpe Be will 
retul'll to this House aga.in and will not be lured by the blandishments of youth 
in another place. It has been said that the price of fre~dom is eternal vigilance. 
We expect him to exercise that vigilance from the non-official Benches on this 
side When he leaves the Government Benches, and we have every hopeJhat, 
whether he is here or outside, all his enE'rgies and all his power will be devoted 
to promot.e every good cause and to promoh~ the well-being and prosperity of 
the country. I am quite sure he is taking with him the good wishes of all the 
Members of this House and the other House, Europeans, Hindus, Muhammadans 
and Sikhs. May he long prosper and cont.inue his career of usefulness. 

THE HONOURABLE SIR ARTHUR FROOM (Bombay Chamber of Com-
m~e). Sir, I also should like to associate myself with the words which have 

• fallen from the lips of previous speakers and join in the regret that when we 
meet in Delhi next January or February, we shall not have Sir Muhammad 
Shaft with us. In our many discu88ions in this Council, Sir Muhammad Shaft 
has always been courteous and pleasant even when he has had to oppose 
Resolutions or answer difficult questions, and that, Sir, I think has been keenly 
appreciated by all of us. I have been associated with Sir Muhammad Shaft 
in this Council since it was initiated after the Reforms, and I also sat with lu1n 
previously in the Imperial Legislative Council, and whenever I h~ve been in 
.difficulties and taken them to Sir Muhammad Shaft, he has always received me 
with the greatest courtesy and has generally succeeded in explaining them 
away. If they were not explained away, it was not his fault; it was mine. 
Sir, I wish Sir Muhammad Shaft continued success when he returns to the Pun-
jab, and I trust that, although he is leaving the high office which he has held in 
the Central Legislature, he will continue to do public work and assist the work 
of Government in his own province so that India will not lose his services 
entirely. 

THE HONOURABLE MR. G. A. NATESAN (Madras: Nominated Non-
Official): Sir, speaking for myself and for my Honourable Colleagues from 
Madras, I should like to say that I join in the chorus of appreciative words 
that have been spoken by the previous speakers, Courteous, 611able, sym~­
thetic and, above all, tactful, I think he has managed to lead us all with credit 
to himself and to those that have been more or lel!l8 his genteel followers. He 
hal!l even su1lered my e:ffusions sometimes and what greater credit can there 
be in the case of a political leader than to tolerate even me and: the way.in 
1Ifthich I have sometimes eipi'ellied myself 1 ,1£ I were permitted to 8&y 80, 

Illrns ' A 2 
., 



, roUNClL OJ'BTAft. [23aD SBPT. 1924. 

[llr. G. A. Nateaan.] 
it was in 1921 that a v~ distinguished popular leader here aMured me that 
at the hands of Sir Multammad Shafi the interests of India may alwaYB be-
considered to be' safe. I can now safely assert that that opinion has been. 
quite justified, witneee the tributes paid here and elsewhere. One could allKl-
say that he has served his Sovereign and his country very dutifully and loyally ~ 
and has set an ideal to others who may take his place. I join in the prayer 
that he may live long and enjoy a life of usefulne88 not only to himself but also 
to the service of his country and of the Sovereign. ' 

THE HONOURABLE Sm ZULFlKAR ALI KHAN (East Punjab~. 
Muhammadan): Sir, as one who was associated with Mian Sir Muhammad 
Shafi Jor a long time in the political work of the country, it is my pleasant duty 
on this occasion to add my voice to the chorus of applause which we have 
already listened to in this Council. Mian Sir Muhammad Shafi, 30 years ag~ 
when I first knew him, was a young man full of aspirations and full of hopes. 
I saw him working consistently and with single-minded devotion for the end, 
whibh leads to the good of the country and to the good ot the ruling power in 
this land. Sir, I am one of those who do not separate the interests of the two, 
as I think that the good of the country is the good of the Government and 
the service of Government is the service of the country, and therefore, I 
as a co-worker with him had the greate,t pleasure in supporting hini in his. 
ideas.t' In fact, there was a time when I was not in public life and it was Mian 
Sir Muhammad Shaft who persuaded me to come out of my sanctum. It was 
then that he took to political work, and I think I can congratulate the.Honbur-
able Member (In tht> good result:! which ht> ll<'hilwed in connerfion wit.h the' 
uplift of hi8 community. Then, Sir, hI, overth)'(-w all the diHicultit'1S that eon- , 
fronted him. I nenr saw him d()wn-hE'artl~(L In fact in times of the grf'at.l:'llt 
ditfieulty, I ~aw him (:hecrful and optimistie. That is his great. virtuE', and 
I think all tlInse who have achieved RUCCtf'1S pnSStSR this great quality. When 
Mian ~ir Muhammad Shafi was raised t(l hiE eXlIltofd position, lu:had tl1P ;Ncd-
,tin not. only of the Muhammadans Lut of all c(lmmunitif!', because they 
knew that. in him they hAd a frietld and welI-wilSher. We have watt.·hed hilS . 
career for five years in the Government of I.ndia, but t.he seal of secrecy which 
is put on the official doings of the Hc.·nourablc'Mfmber does not allow hiB good 
work to be known to us or the people outside thi" Council. But I hope that. 
some day, when the seal is broken and there is no harm in his disclosing his 
great achievE'ments in his prel!ent work, we shall know, anel the country wilJ 
know, of what great help he lY8S to the Governmf'nt.and what grtatgood he did 
to the country. Sir, I have seton many officials who sometimes hayc risen 
suddenly to very great positions, and it is not vcry frequently that. we find 
them keeping their temper and the:r courtesy in those high positions. Th. 
conduct of Mian Sir Muha,mmad Shafi 8S a man and as an officiol was mOlt 
praiseworthy. It is the same Muhammad Shafi, cour1;eoWl, hospitable, and 
devoted to duty, as he Will then in hiB public career. We wish him gleat 
stftlcesl'l. I do not think thRt this is aD obituary speech, but 1 think he leavea 
the Council with greater cr dit than before. With these few words, I cleM 
my remarks. 

~,. TBB HOJfoUB.ABLlil Ma.·.1. W. A. BELL (Bengal Chamber of Commene) : 
Sir, I desite to USC?ciate myself with those who have expreued a IeD8e of lou 
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.• at the retirement of t.he Honourable Dr. Mian Sir Muhammad Shafi from thit· 
Council. During the time I have been a Member of it I have always been 
impressed by his courtesy and friendliness, and I think that he has done very 
much to foster the extremely friendly relations which exist between the different 
nationalities in the Council. I do not feel that we are 8i!oying good-bye to Sir 
Muhammad Shafi altogether. I do not feel that his retirement from this 
Council will mean his disappearance from public life in India. But I do feel 
that his distinguished service here will lead to even a higher position elsewhere. 

, However, whatever the future may have in store for him, he carries with him 
the very best wishes of his non-official Europea.n colleagues in the .Council of 
Statp. 

THE HONOURABLE MR. YAMIN KHAN (United Provinces West.: Muham-
madan): Sir, I have had experience of. the Honourable Sir Muhammad Shan 
in t.his House for only 20 days, but in this short period I found him to be deal-
ing with problems of great importance with great tact and ability just fitted 
for a leader of thi!l House. Though my' life in this Honomable House has been. 
very short, I had experience of his doings for three years in the other Houle, 
He used to come very often to the Legislative Assembly after finishing hi' 
work in this House, and cvery time that he spoke in the Legislative Assembly 
he made himself respected by tha.t, House for those three years. J quite asso-
ciate myself with all the other words that have been said abont him by the othet 
Honourable gentlemen, but I do not agree with one word which has been aid' 
about. him· by my Honourable friend Nawab Sir Umar Hayat Khan, that he 
i£i going ba<:k 1:4> the Punjab and 111so that Sir Vmar Hayat Khan is very glad 
to receive him back to the Punjab. I think Sir Muha.mmad Shafi is going 
Hack to the whole of India, and I, as a representative from the United Provinces. 
welc.()me him equally as any PUlljabi would do. His life and his activities as 
a non-official before he entered into the Government's service Wt!l'e not con-
fined to one Province. His activitie.s, as far as eduC"&tioll B.nd poJit.ics were COli-
celned, spread to the whole 'of India. When he presided over the All-India_ 
Moslem League, the AU-India Muhammadan Ed1icatioru~l Conference and 
many other similar institution.~,.his activities were really directed to the whole 
of India and were for the well, being of India, and specially for that of his com-
munity. My province, though it contains a wry small number of Mubam-

• madans, has got its O'Wn traditiolls and we have got a contre of learning now of 
• course changed into a Moslem University but formerly known as the Aligarh 

College. He presided over the Mllhamm~d.an Educational Conference in 
.Aligarh, and that was the first occasion that I saw him. I welcomed him again 
as a prominent barrister. He was the leader of the Bar in Lahore and he 
had his reputation out.side the High Court of Lahore, and I think all peopl~ 
who are pract.ising in that profession will welcome him in that role also. With 
these words, Sir, r beg to associate myself with this oceasion: 

THE HONOURABLE Snmn CHARANJIT SINGH (Punjab: Nominated 
Non-official): Sir, I heartily associate myself with what has fallen from mJli' 
Honourib}e· friend Sir Dinshaw Wacha. I have had the pleasure of knowing 
the Honollrable Sir Muhammad Shafi for a long time. He is a very old friend 
Gt mine and I .can endorae every word which baa been said about him. All haa 
been justJy u.id,. he has made an excellent leader of this House, and I hop ..... 
I can l&Ie11 u.y wjthout violating the Official Secret. Act that he haa mad ... 
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excellent India.ll Member of the Executive Council aIsoin whose ltan1s the 
interests of majorities and minoritit!s h.llve been.a?solutely safe.· I ('.il.UII.8sure 
you, Sir, that the Punjab is proud of hun and I Jom t~e chorus of hope that he 
wiU corne back to this House and lead the non-officials ItS he has done now 
from the Treasury Benches. 

THE HONOURABLl': SlR NARASIMHA SARMA (Member for Education, 
Health and Lands): Sir, it gives"ine very great ~leasure indeed to associate 
myself and my official Colleagues with all that has been said on this, I may sav 
as far as I am con~erned, very regrettable occasion when we have to part with 
our esteemed Leader and Colleague. With all that has fallen from my non-
official Colleagues and friends, official etiquette and reserve prevent me 
from saying all that I wish to say on this occasion. I cannot forget that Sir 
Muhammad Shaft will continue to be an official for another three months, all 
too short a period indeed, and therefore it is not open to me, a brother official 
aJ!d colleague, to say all that I feel and all that I know about him. But this 
much I may be permitted to say, and that. is that. by his ability, great tact and 
IIkill as a leader, unruftled temper and genial good humour he has endeared 
himself to every one in this House and in the other House and that he leaves a 
r!ch harvest of good-will and harmony among all sections of the House t.o his 
eucoessor. 

THE HmwUlu.BLE THE PRF13IDENT: Before I call upoh, the 
Honourable Sir Muhammad Shafi to sing his official swan 80~ I must sav a 
few words to associate the Chair with all that has fallen from Honourabl~ 
Members who .have spoken this morning. The Honourable Sir Muhammad 
Shaft has been the Leader of this House almost from its beginning, and the 
traditions of leadership which have been created here are the work of his 
hands, A smaller man might have been content to be the leader of the Govem-

.,ment forces. The Honourable Sir Muhammad Shaft has never faltered in 
presenting the Government case, but as Leader of the House he has formed a 
higher conception of his duty, and has made it his bu~ine88 to represen~ the 
interests of the House as a whole, and no one knows that better than the 
President of the Council. Much of the smooth working of the Council is due" 
I think, to the fact-and I know my distinguished predeeessor would say the' 
same-that the Honourable Sir Muhammad Shaft has always kept the Chair in 
to.uch, not only with the feeling of Government, but with that of the House as 
a whole; and that tradition is a very valuable one, and one which will I knoW' 
bear fruit after he is gone. Therefore in a very special sense the Chair is 
grateful to the Honourable Sir Muhammad Shafi.. 

I do not think I need say any more, We hope that this is not a farewell 
as some Honourable Members have said. But, whether it is or not, all of us 
here give him God-speed and trust he will have a happy and 8ucc.essful future 
before him. (ApplaWle). 

THE HONOURABLE DR. MIAW SIR MUHAMMAD SHAFI (Law Member): 
Sir, I confess I can~ot find words to give adequate expression to my HnSe of 

.. ~~P gratitude for 'all the kindly sentiments which have beenexpre88e(i'towa~: 
Die by my Honourable COlleAgues, ~on-oftioial and offieial, on this, Qceuion,· 
"11' duriBg the yearil that I have had the hbnour' ef occupymg the responlible 
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" position of Leader of this House I have achieved some measure of .Uooell 
in the discharge of my responsibilities, it has, I know, been due to that spirit of 
mutual co-operation and good-will which has all along pervaded the atmosphere 
of this House. Here in this House we have had aD entire absenpe of factious 
spirit; \fe have had displayed from all sides of the House a high sense of 
responsibility and a consciousness of the duty which every Member, official" as 
well as non-official, owes to this count.ry. 

Sir, this i8 the last oecasiOll when I h. the proud privilege of O('cupying 
the position which I had in this Honoura.ble IIouse. Believe me that the 
memory of the associations, the very pleasant as8ociations attaohing to that 
position, willa bide with me for many yea.rs to come. I have tried to do my duty 
in accordance with the light with which Providence has endowed me, always 
bearing in mind the fact that I was the first Punjabi to be called upon t.o assume 
high office, and that I am not. only a Punjabi but also an Indian and a (·itizen of 
the greatest Empire the world has ever known. I regard the citizenship 
of t.hat Empire as one of my proudest possessions and, convinced 8.1'1 I ¥1 
after a lifelong study of internal and external conditions t,hat the future of my 
motherland lies within that Empire, I have always throughou t my career, both 
in public life as well as in the official world, tried to do my little bit in the 
consciouslle88 of that position as an Indian and as a citizen of the British 
Empire". My Honourable friend, Nawab Sir lImar Hayat Khan, said that I 
was returning to the Punjab. Why, I have never left the Punjab. Whether: 
in Simla or in Delhi, which at one time was part of our province, I have heen in 
the Plmja~ all t.hese five years and more. 
• Sir, alII can say is thi!!. As 8 Member of His Exc(:lltn(~y the ViceroY'1! 

Executive Council, whethu I wus in charge of one portfolio or another, or 
whet.her I was in chargc (If two portfolic!! at onc pcried as wo!! alh:d( d to by one 
of my Honourable friendI', J lIs,t' iri( d to do my little bit and 1 un assure the 
Housr. that when aftt'r the 3lbt Dl'ccnJb<r next I go out of official life into 
profeesional and public lift', 1 ~'haJl continue tQ do my little bit. (Applause.). 

// llROROGAT10N OF SESSION. 
TH"'~ HONOllRABT.F. TilE PRJ!~8J))ENT: Mr, 8errt'tary, i~ the husiness of 

• the Uouncil concluded 'I 
SECRETARY OF THE COl.:NC]L: Ves, Sir. 
THE HONOURABLE THB PRESJDENT: It is now my duty to read a 

Proclamation from His Exedlency tlw Yict·roy and Governor Gt'nt-ral proro- I' 

ping this Council. 
(The Council stood while Ih(· PI'I'clamation was r(ad.) 

PROCLAMATION. 
" In p"r8UQ.1j,/:e oI8ub./lution (2) of 8t,ction 63D 01 the Government 01 India. Act,I,·Rufw 

Daniel, Earl of Reading, hereby prorogue Jhe Se.ssion of the Cauncil 0/ Slate on the conc1uBion. 
oj its bU.8in,/l88 (m. 7'Ilutiay, the 2.1rd 01 Sept/'1/I.ber, 1924. 

The 22nd September, 1924. 
THE HONOIJRABI.E THE PH~;8IDENT: 

gued. Gentlem~,I hid you farr.wdl.,.:; 
'~~.---.... "-- ... '" . y 

(Sd.) READING, 
, Viceroy and G01'ernor·(hntrol." 

The Council now standI! proro--. 
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Motion t,o refer to Joint. Committee , 
Adopted 

LAND CuSTOMS--
Laid on the Table as paNed by the LegiBJative Allembly , 
Motion to take into conaideration , 
Adopted • • 
Consideration of claUlef 
Motion to paM 
Adopred .' 

OBsonB PunJ.I'~ATlO:N"'­
Motion for lea\'e to introduce , 
Introduced • 

• Motion to consider 
Adopted • • . • 
Detailed consideration of clau8C1J 
Motion to pUB 

I' 

Adopted 

PBOVlDBNT FUND8-
Motion for leave to introduce' . 
Introduced • 
Motion to consider 
Adopted . . • • . ' 
Detailed consideration of clauses '1 
Motion to pass . 
Adopted • . • • • • , • . • • 
MeB8age from Legislative .~lI8embly that the - was pUled with an 

amendment. 

&ruL IHDUIITBY (P1toTBcTION}-
Governor General's assent to --

:BDDBBII-
". Que.tion re grievances of the -- of the Calcutta Preas 

PAOli. 

929 
930 

931-HI 
HI 

941-953 
9li3 
953 
928 

928 

1204-1200 
1205 

1206-1206 
1200 

1214 
1228~1231 . 1231 

1231' 
1231 
1231 

932 
9S2 

989-991 
- 992 

992-003 
993 
993 

931 
931 
989 
989 
989 
989 
989 

1214-
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036-937 



INDEX. • -------.-------------
BINDING DEPARTMENT-

Question re waiting time to men in the -- of the Calcutta PI'MII • 
BDIolIWOOD, H. E. GENBlt4L Sm WILLI411 RlDDJIL, B4IO'., G.C.B., G.C.M.G., 

K.C.S.L, C.I.E., D.S.O.-
Oath of office 

BoIIBAY-
Su under" C-oal ". 

BBIDOB; RA.ILW u-':: 
Question re demolition of the -- near the Bangum, Poona 

C 
CALCUTTA-
,. 8u" Piece·worlr Establishment ... 

CANDIDATB(S) INDIAN-
Question re publication of an incorrect and uDAUthorised :ist of---iluc-I 

cessiul in the admission examination into the military conegu at 
Sa.ndh~st. . I 

• 

CANTONMBNT(S)- I 
Question re appointment of Indians &8 executive officers in -- i 
~uestion re " lxma:ftd,e value " d hOUle Proper\y in -- . . I 

Ques~on rc construction of quarters for military officers in -- • I 
Question re election of a member to represent -- in the Legislative I 

Aaaembly. 
Question rll interference by military officers with t&e transfer of house 

property in --. 
Question Te regulations relating to house property in --

CAnONMBNT BOUDS-
Question rll elections to·_-in Peshawar and Nowahera 

CATTLF.-
Question rll export of lDdian --. • 
QUeition re improvement of Indian --. • • • • • 
Question re legislation re the prohibition of the slaughter of ueeful--
Question re statistics relating to the increase or decrease of -- in 

India. 

C.BIIT, BRITISH POBTUJI'D-
Question re tendel'll for the supply of -- for the South Indian Rail· 

way. 

CBR'l'IftCATB(S), IKPOBT-
Question rll -- for opium and other drugs 

CB4lI.A.NJIT thNGH, TRB HONOURABLE SUriAB--
Expressions of regret offered by -- at the death of Mr. Bhupendra 

NathBuu. . . . . . . • 
Resolution re reoommeodations of the Lee Commission 
Resolution re settlement of the Sikh question. • . . . 
Valedictory speech in connection with the impending retirement of the 

Honourable Dr. Mian Sir Muhammad Shafi. 
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1032·1033 
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995-996 

10031004 
1008 
10:)3 

1004-1005 
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1002-1003 

1~ 

936 
935 
696 
930 
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916-917 

It59 
1073-1074 

966-967 
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6 INDEX. 

C~. 

~GONG,POBTOP--
Question re grant of aloa.n for the development of --

CIvu. HOSPITAL--
Question re -- at Delhi 

Ct.AsSIJ'lOATION, ANNUAL--
Question re -- of"piece.work establishment in the Ca.iout·t& Press 

CLBRK(s)-
Allowances of -- in military oftioes and of oivilian hospital writers 

and storekeepers. 

CoAL-- • 
~uestion re action taken by Government to increase the number of 

ships for tho carriage of --. 
Quest'on re oarriage of GcmIrnment or Railway -- by ships from 

Bengal to Bombay, MadrM, Karachi and Rangoon. 

CocmN- I 
Bee under" Harbour Schemes ". I 

COLD STREAM, THE HONOURABLE Lumr.·CoLoNllL JOHN CLAYTON, O.B.E.-. 
Oath of office 

CoLLISION, RAILWAY-
Question re -- near Harappa. OIl the N. W. RaIlway 

CoXMANDER.IN.CIUEF, H. E. THE-
Resolution re recommendations of the Loe Commiasion 

• Resolution re settlement of the Sikh question . 

CoJOfISSION(S)-
Question Te Indian Fiscal--'s recommendations with regard to the 

abolition of the ootton excise duty. 

CoMMITTEE(R )-
Election of Members of the Legislature to serve on the External Capi. 
tal-. . . . . . . . . . 

Nomination of members as candidates for the External Capital -- • I 
Question re inquiry by the Taxation -- into land revenue policy • \ 
Question re recommendat'ons of the Indian Bar -- • . 
Queation re recommendations of the Indian Mercantile Marine --
Resolution r8 appointment of a -- to inquire into the grievanoes of 

Haj pilgrima. 
Result of election of members to serve on th~ External Capital--

COJ(PENSATION-
-Question re payment of ~ to the dependants of the V11Iager, shot a.t 

Lohagaon by Private C. J. Wa.lker of theKing's Shropshire Light In· 
fantry • 

• 

918 

lOO'l 

1007 

1213 

1212 

1031 

1213 

1077-1080 
967-969 

919·920 

929 
938·939 

937 
1033 
919 

1170·1171 

1008 

999 



INDEX. • 7 

CeIlP08lT0B.(8)-
Queetion re number of -- holding posta of aeotion·holden in the • 909 

Elaloutta and Delhi Preaea. 
CollJ'JllBBNO __ 

Bee under •• Dominion representation ". 

ColfTJU.O'l'ORS-
Question re namee of -- for printing work 

000)[, Sm EDWAnD-
Question re resignation by -- of his offioe of Sooretary to the High 

Commissioner for India . • • • • • . . 
Supplementary queetion re --'s return to India 

CoRBBTT, THE HONouRau Ma. GBOFFRBY LATHAM, C.I.E.-
Oath of office • . • • • . .'. . . 
Resolution re appointment of a competent Indian to the Railway Board 

Co1'To.N EXCISB DUTY-
Question re Indian Fiscal Commission's recommendation in regard to 

abolition of -- . 

CoVNCIL, AB~ENcB FROM-
SU •• Ra~ Ali, the Honourable 8aiyid ". 

Co1J'NCIL LmBABY-
Queetion re 8upply to the -- of copies of the Jameson Code and 

Aitohison Code. 

COURSES OF STUDY-
Question re -- for army offioers in J .. pane~e, Turkish. Arabic and 

Russian. 

CaBRAR, THB HONOUR.'BLB MR. J.-
Indian Criminal La.w Amendment Bill 

Indian Motor Vehiclee (Amendment) Bill 
Indian Soldiers (Litigation) Bill 

Obscene Publications Bill 

Provident Funds Bill .•••. 
Resolution re recommendations of the Lee Commission 

Discu8Bion postponed to the 16th September 1924 

Resolution ndopted .• 
Resolution re settlement of the Sikh question • 

• 

008·909 

1I8ti 
lISti 

.905 
1216·1217, 

1222 

919-920 

1000 

998 • 
1188-1100 

:t2oo·1201 
932-953-
929·930, 
939·940, 

441,942·943, 
952·003. 

932, 989·990, 
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1087, 1134-
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8 lNDlex, 

CaumU.L LAw A.M.uJ)1DINT BILL-
See under" BillCe) ", 

CRoWN LANDS-
S. under" 8utlej Valley CaD&Is Project II, 

CRoYBDON,S~RoBBBT--
Question re segregation of India.ns during --'e v.iBit to Mombasea 

CUBRBNOY-
Question re absorption and hOlol'diag of --

D 

D~ABHOY, TO HONOUBABLB 8m MAlfBCKJI-
~preB8ions of regret offered by -- at the death of Mr. Bhupendra. 

Na.th Baeu . • • • • . . • • • 
Indian Soldiers (Litigation) Bill 

Resolution re annual provision for the reduction or avoidance of Public 
Debt . . • • • • • • 

Further diBoaesion postponed till the 11th September 1924 

Resolution re contribution by the Government of ludia to relieve dis-
tress caused by the floods in the Madras Presidenoy , • •• 

Resolution re purch&ee by a private company of the East Indian Rail-
WAy or the Great Indian Peninsula Railway • 

Resolution re recommendations of the Lee Commission 

DJlATH(8)-
• Question re --among Haj pilgrims in 1924:. 

DllLJlGATION-
Question re expenditure on the Indian -- to the Labour Conferenoe at 

GeQeva 

Dam-
Question re Civil H08pitaJat --

8u II Piece-work Establishment ". 

D:-.m·UJIBU,A.K.wu. RAILw AY-
Qaeetion re management of the -- by the State 

D-.m: UlfIVBB8lTY-
Election to the Court of the --

DmiIaroB 01' PuBLIO bromu.TION-
~eetion re free 8Upply of Government publications by the -- • 

DIBECl'OR, WmBLE88, OJ'J'IOB all' TIIB-
Question re rejection of an application from a Muhammadan graduate 
• for employment in the -- • • 

• • • 

P40 •• 

109a-l091 

1156-11157 
940-941. 

944, 947-948 

978-984 
9S., 1020-

1021 

1170 

1024 
101515 

1100-1103 
1107,1110 

1089 

998 
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919·1000 

1228 
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INDEX. • 

D-co1ICId. 
DoMnn:ON RBPRII8I1NTATION_ 

Question Te Indi 's representatives at the Conference regarding future • -. 
DBUG(8)-

Su under" Opium ". 

EAST INDIAN RAILWAY-
E 

Resolution Til purchase by a plivate 
Indian Peninsula Railway. 

company of the -- or the Great 

EAsTIIRN BENGAL RAILWAY-
Question Te appointment of Indian Tramc lMpeotol'l on the __ 

EI.EOTION(8)_ 

Question Te -- to Cantonment Boards in Peshawar and Nowshem 

EMPIRE PARLIAMENTARY ASSOOIAITION-
Quart'on whether any invitation or communication was received by 

Government re the --. 

ENGI.AND-
See under" PriHoners ". 

ENVELOPES, SQUARE, ONE.ANNA-
.Quest jon Te IIcarcity of -- and stamp booklets 

°ETAH_ 

Question Te introduct ion of a railway into -_ . 

EXCAVATIONS-
See under" Shqnwar Wada, Poon&. " 

EXCAVATJONS, AROH&OLOGIOAL-
Question Te --. by Americans in India 

EXEOUTIVE AND JUDICIAL FuNOTIONS-
Question Te separation of -- in Provinces 

• EXECUTIVE OFFICERs-
Question Te appointment of Indians as -- in Cantonments 

EXPORT-
Question Te -- of 1ndian oattle 

ErrDJI.AL CAPITAL ColDO.'l'TBlI-
Election of Members to serve on the--

Su under" Committee(s) ". 
F I 

FLoOD(8)-- • . . .; 
Resolution Te oontribution by the Government of India to relieve dis-

tress caused by the -- in the Madras Presidenoy. I 

FOIlM{B), RAILWAY- • 
Question Te simplification of new -- for the despatch of fruit 

• 
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1214: 

1005 
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915 
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988 
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INDEX. 

FliooK, TBJt BOlfOtl'BABLB 8m ABTHUB-
India.n Suooeeaion (Amendment) Bill • . • • • • 12M-12,08 
R\woIution re annual provision for reduction or avoidance of publio 1011·111 

debt. 
Reaolution re reoommendatiODS of the Lee Commillllion • • . 1084--t8 
Reeolution re repreaentation of agrioultural intereata on the Taxation 

Inquiry Committee. • • • • • • •• 1182 
Valediotory Bp8I!Ch in oonneotion with the impendin J retirement of the 

Honourable Dr. ¥ian Sir Muhammad Shaft. 1233 

FBUIT-
Question re simplification of new railway forma for the despatch of - 985 

G 
GBlfBVA-

Qup."tion re expenditure on the Indi&n delegation to the Labour Con· 
e:' ferenoo at --. . 998 

GoPAL KtusRNA PIPLANI, LALA.-
Question Til rejection of an application from -- for alioence to practiae 

88 a pleader in the North·West Fro .tier Province . 1090 

GOVERNMENT OF INDIA OFJ'ICE(S)-
Question 'Il sa.feguarding of the interests of Muhammadans in -- 1227 

GoVERNJIIBNT PuBLIOATlOlf(S)-
Question re free supply of -- by the Director of Public Information •• ' 99~99 

GoVEBlfOR GBlfBBAIr-
.A.uent of --w-

Indian Soldiers Litigation (Amendment) Bill . . .'. } 
Indian (Specified Instruments) Stamp Amendment Bill 928 
Steel Industry (Protection) Bill . ... 

GRAHAM & Co., MB88B8.-
Queation re grant of a prospecting lioence for petroleum at Mogal Kat 1121 
to-. 

GlWIT(S)-
See under .. Ordnance Department" 

GBANT(S), ADDITIONAL OR S11PPLBIIBNTABY-
Queation re amendment of the rulea regarding -- 911·12 

GUAT INDIAN PENINSULA RAILWAY-

Reaolution 'Il puroha.ae by a private company of the East IDdian Ra.il. 
way or the --. 

GB.D:V ANOlII8-
ReaoIution Te application of a Committee to inquire into the -- of 

• the Raj pilgrims. • 
H 

HAJ PILGRDlS-
Question re death. among -- in 1924. • • • • • 

• Reeolution Til appointment of a Committee to inquire into the grievaDClflII 
ofthe--• 

• • 

1022-30 

117()'71 

1089 
1170·171 

• 



INDEX. • 

BUllI-
Q1;lestion rll adoption of measures for the safety of --

HAJU.Pl'A- . 
Nu under" ColliMion, Railway" 

HAB1l0UR SrHDlE(s)-
Question rIl the Vir.agapatam and Coohin --

BABOON JAFJI'.B, THE HOl(OllBAJJLE MR.-
Apology tendered by-·-for non·attendanoe at the meeting on the 11th 

September 1924. 
Expressions of regret by -- at the death of Mr. Bhupendra Nath BaIIu 
Quest.ion Te allowancetl of clerks in military offices and of civilian hOllpi. 

tal write1'8 and storekeepel'8. 
Question Til amendment of the Usurious Loans Act, HilS (X of 11118) • 
Question re appointment of Indians all executive ofiicers in canton· 

ments. 
Question re archlMlogical exoavations by Americans in India 
Question Te 111ma MI'. value of house property in cantonments 
Question re Ciyil Hospital at Dplbi. . . . . 
Question re construction of quarters for military officers in canton-

ments. 
Question re cost· of Rights &CI'OIII! India by the British and America.n 

• round·the·world a"iato1'8. . 
QuMtion .. e cost of the new aerodrome at· Allahabad. • . . 
Question re COUI'ReS of study for army officers in Japanese, Turkish. 

Arabic and ne",sian. 
Question re demolition of the Railway bridge near ihe Sangum, Poona • 
Question re Dominion Science 8chola1'8hip" . . . • . 
Question re electioll of & member to represent Cantonmt'nta in the Legis· 

Iat·ive ."118embl". 
Qnestlon re electi'Ons to Cantonment Boards in Peshawar and Nowshera 
QlJestion re exC'.&"ations in the Sbanwar Wada, Poona 
Question re ext'mption from te.xes of shops attached to the mosque in 

Allahabad Cantonment. 
Qut'stion re expenditure on the Indian delegat,ion to the Labour Confer· 

cnce at Geneva.. 
Question re free supply of Go,"emment pnblioations by the Director of 

Public Information. 
Questlon re gmnts by the Ordnance DelJartment to the Alegaonker 

Schools at Kirkee. 
QUMtion re interference by military officers with the transfer of hOU80 

property in Cantonments. 
Question re lease entered with the Muhammadans of the Poona Canton. 

ment for their Idgah. 
Question rt'. management of the Delhi·UmbaUa·Kalka Railway by the 

State. 

BABOON JAJ'I'EB, THE HONOURABLE KHAN BABADUB EBRAJID[-
Question re pay of civilian hospital writers and storekeepers, etc. • 
Question re payment of oompensation to the dependents of the villager 

shot at Lohagaon by Private C. J. Walker of the King's Shropshire 
Light Infantry. 

Question re prevalence of antriru: among Indian workers 
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12 INDlI:X. 

c 
Rt.aoON JAFFER, THB HONOURABLE KHAN BAHADUa EalLlJllll--cotdrl. 

Quastion Nl prevention of hookworm diBe8lle in India • • .' 
Question Nl publioation of an inoorrect and unauthorised list of Indian 

candidates sucoessful in the admission examination into the Military 
College at Sandhunt. . 

Question Nl regulations relating to hoUle property in cantonmente • 
Question Nl supply to Council Library of copies of the Jameeon Code 

and Aitchiaon Code. 
Question re supply to India of new formidable armoured oare • • 
Question Te transfer of civilian hospital writers and .torekeepers to 

military offices, etc. 
Resolution re appointment of a commit_ to inquire into the grievances 

of Haj piIgrima. 
Resolution withdrawn • 

Hm.1u OoVERNJImt'l'-
Question ,e compensation paid by the -- for losses sustained by Indian 

pilgrimd. 

HIGH CoMMI881OND FOR INDIA-
Question Nl lndianintion of the establishment of the -- . • .,' 
Question Nl resignation by Sir Edward Cook of his appointment of I 

Secretary to the --. 

HIGH CoURT, RANGOON-
Question re duties of Magistrates as laid down by the-

BOOKWORM D1SBAS ..... 
Question re pre"ention of -- in India 

BOBSB BUEDING-
eQuestion re expansion of -- in India 

Question re -- in India 

HOSPITAL WRITBR(S)-

• 

Question re allowanoes of olerk. in military offices and of oivilian 
--and storekeepers. 

Question re pay of civilian -- and sfmekeepen • • • • 
Question,e transfer of civilian --and storekeepers to military offioes, 

etc. 

HOtJ8E OF Co_ONa-
Question (supplementary) AI to whether the rules for IIlpplemelltary 

grante were placed before the -. 

HOUSB OJ' LoRD8-
Question,e Lord Olivier's statement in the --,e reforms in India . 

HOUSE PaoPBRTY-
~on re .. lxm4 foU value" of -- in oantonmeote • • 
Question re intmfereDO!l by military offioera with tile t.raoafer of -

in cantonmeot.. 
Question ,e regulations relating to - in Cantonmenta . . 

• 
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INDEX. 

I 

IDo.A.Jl-
Question rt leaae entered with the Mllhammad"l18 of the Poona 

Cantonment for their -- • 

I.l'BJU.LL BAN1t-
Question f't inelWlion of rel,resentativl'8 of agiculturiats 8. Governors 

ofthe-- • 

1 .... RlAL BuJt OJ' bnI4 (Allan.Bn) BILL-
Flu under" BilI(I)." 

IXDIANS-
QU1'8tion f'1l appointment of -- .. executive officers in Cantonment! 
Question f'1l appointment of -- to the Indian (Imperial) Police 
Question f't: position of -- in South Africa. •• • 
Question f'Il aegregation of -- during Sir Robert Croyndon's visit 

tolIombaaaa. 
QueRtion f'Il training of -- in Ocea.nogral'by and allied subjects 
Resolution f'e appointment of a competent -- to the Railway BOllrd 

INDIAN BAR CoJOlrrrBJ:-
Su under" C.ommittefo(s)." 

bQIAN CIvIL SOVIOB-
Queltionre v&c"nciee in tlle--

•• hDUlf CRDlINAL LAW (AllENDDNT) BILL-
8u under .. Bill(s)." 

IXDIAN FIsOAL CollDlISSION-
8u under .. CommiBlion(s)." 

Ilmux MncANTILB M4RmJ: CoJDllTTBB-
8u under" Committee(I).'~ 

INnHN MOTOR VBmC'LES (.bunmMsn) BU,Tr-' 
."lee IIndt'r " BiII{ II)," 

INDIAN (IMPl!llUAL) POI.I('E--
Question re a.ppointment of Indi:\08 to, tI,e --

I!rnJAN PO;;T OFFICE (AMIilNOMEXT) BILL--
Su ImUl"r " Hill(s)." 

INOlA.N Sor,IU!RI! (LrrI(fATION) DII,L-
.'lee uneler " BiII(a)." 

INDIAN (Srr:cnillD IN'FlTRUMENTS) STAMP AMENDMENT Blr.r.-
Su undcr ... Rill(s)," 

INDIAN STORES DEPARTMENT-
QU(l8tion f'1l employment of Muhammadan!! in tile --

bDIAN SUCCES!!10N (AxEXDJI1IXt;) :8ILr.-
. See under" Bill(a)," 
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14 INDEX. 

IlmIAN TAlIlB' BoUD-
Question re --'s observations regarding the l'eninauJar Locomotive 

()ompany. 

INDUIQSATI05-
Question re -- of the establishment of the High Coll&miaaioner for 

Indi"" 

IlrDIAlQIIATION 01' SBRVICE.._ 
Question re -- . 

INDITSTRIlIIS-(BOAT-MAKING, ETC'_)-
Question re establishment of -- in Wana, Razmak, Minmaba.h IoDd 

W &7irista.n. 

IMNES" THE HONOl;RADI •• 8m CHARL1!!S-
Resolution re purchase by a private com{l&ny of the Eut Indian 

Railway or the Great Indian P;ninsula Railway. 

JAMESON CoDE-

PAOli. 

911)-16 

922-23 

912 

1212 

1021)-2B, 
1030 

Question re supply to the Council Library of the -- and Aitchison 1000 
Code. 

JOGBNDB..&. SINGH, THE HONOURABLB SABDAB-
ExpreBSions of regret offered by -- at the death of Nawal! Muham-

mad Abdul Majid and Khan Bahadur Usman Sahib Bahadur. 
Indian Criminal Law Amendment Bill 
Indian Soldiers (Litigation) Bill . _ _ _ 
Question re absorption and hoarding of currency 
Question (supplementary) re canceUation of rupee notes 
Qllestion re circulation of rupees and rupee currency notes 
Question (supplementary) re decrease in the currency • .... 

.Question re Imperial or Provincial Governments' Rules. governiilg inci-
dence of water rate. 

Question re inclusion of representatives of agriculturists as Governors 
of the Imperial Bank. 

Question re Reports of the Committees appointed in the United Pro-
vinces and the Punjab on land revenue. 

Question re Reports of various Committees appointed by Local Gov-
ernments to eumine the land revenue question. 

Question re the Sutiej Valley eanalB project • • • 
Question re tightness of the money market in the wheat ae&8O.D • 
Resolution re appointment of a competent Indian to the Railway 

Board. 
Resolution adopted. . . • . • . • . 
Resolution re purchase by a private company of the East Indian Rail-

way or the Great Indian Peninsula Railway. 
Resolution Te recommendations of the Lee Commiaaion • '. 
~Iution re representation of agricultural interests on the Tuation 
• Inquiry Committee. 

Resolution adopted. . • . • 
Resolution re settlement of the Sikh question • 

Withdrawn by leave of the Council . • • • • • 
'Valedictory speech in connection with the impending retirement of the 

Honourable Dr. Mian Sir Muhammad Shafi. . 
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INDEX. 
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lUJu.CRI-Sa under" Coal." 

K.iBANDIlU.a, TIIB HONOUa.lBLB Ma. R. P.-
Indian Soldiers (Litigation) Bill 

, 

Obsoene Publications Bill • • • • • • • . 
Resolution re purchlllle by a private company of the East Indian Rail· 
way or the Great Indian Peninsula Railway. •. 
Resolution re recommendations of the Lee Commission (Supports 

amendments moved by the Honourable Dr. Sir Deva Prasad Bar· 
vadhikary). 
Amendment moved • 

Amendment negatived • . . . . . . . 
Resolution re repreeentation of agrioultural interests on the Taxation 

Inquiry Committee. 

J(mrYA-
Question re action taken by Government in regard to --question 
Question re publication of corresponden~ relating to -- I 

I 
XlI.YA LBOIBLATIVlI COUNOIU- ! 

Question re alleged Regregation of Indian Reporters at the opening of i 
tlJ.e - on the 20th August, 1924 . . 

KJupARDB, TIIB HONOUllABLB Ma. G. S.-
Question re annual clllo8llifica.tion of the piece.work establishment in the 

Calcutta Press. 
Question rl! Rinding Depa.rtment of the Caloutta Press . 
Question re CO!1t of machinery purchased from 1922 to ]924 
Question re grievances of the binders of the (,,alcutta Press 
Question r/l names of cont.ractors for printing work . . . 
Question re number of oompositors holding the post of II8Otion·holdel'8 

in the Calcutta and Delhi Presses. 
Question re number of permanent and temporary mon in the piece-

,,,ork establishment in the Calcutta and Delhi Presses. 
Question re pensions to piece. workers in the Caloutta and Delhi 

Presses. 
Question re Piece-workers Committee's Report 
Question re reduction of staff in Government PresIIes 
Question re strength of piece. work establishment in Government : 

Presses at Calcutta Bnrl Delhi. 
Re~olllt,ion re recommendations of the Lee Commission 

Amendment moved . , 
Amendment negatived 

Resolution re representation of agrioultural interests on the Taxation 
Inquiry Committee. 
Resolution re settlement of the Sikh question 

bUBa RAILWAY-
Question re debit to military estimates of the coat of the --. 

L 
LABoua CONFEBBNOE-

Question re e~penditure on the Indian delegation to the -- at Geneva 

• • 

15 
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1049-55 

1081-83, 
1132-33 

1087 
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920-21 
920-21 
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907 

907-{)8 
909 

936-37 
9019-09 

909 

006-07 

907 

908 
906 
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1092-98, 
1110 

1115. Ill6 
1117 

1177--7,8 

96j-66 

1211-12 

• 
998 
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~. 

WLUBJUI 8.ANu.D.&S, THB HO.OUBA.BLB 14a.-
Indian Criminal Law Amendment Bill 
~d Cmltoms Bill • . • • • • 
Question f'8 tenders for the supply of British PortIaad cement 

South Indian Ra.ilway. 
Beaolution re reeommeodations of the Lee Commillion 

L.UfD CuSTO'118 Bn.L-
See under" BiII(s) .... 

L4.D RBVEl'UB-

. : I 
for the I 

r 

I 

P.unr. 

lIlt 
1230-
91' 

1186-38 

QUNtion re Reports of Committees appointed in the United Prom.. 910,913-14. 
and the Punjab OD--

L"'!I'D REVENUE POLIOY-
Q'~estion re inquiry by the Taution Committee iato - 937 

LIlli: CoIOU8SION-
ResolutiOD re recommendationa of the -- 1034-87 •. 

LBoIllLATlVB AsSBJlBLY-
1091-1153 

Question re election of a member to represent Cantonments in the -- 1~ 
Bee under" Bill(s)." 
Bee undl'r .. Mt!IIII&p{s)." 

LIly, TIIB HONOUB.UlLE liB. A. H.-
Indian Post Office (Amendment) Bill 118li-8G- . 

UCBNCB(S)-
Queetion rt. grant of a prospecting -- for petroleum at Mogh&l Kot 1211 

to 14eaus. Graham & Co., Caloutta. 
Question re rejection of an applica.tion for a - from LaJa. ~pe.I 1()9()-

_ Krishna Piplani, to practise as a Pleader in the North,Welt Frontier 
Province. 

Lou(8)-
Question re grant of a -- for thl' development of the Port of Chitto.. DIS· 

gong. I 
Qut'!8tion rp. -- utilised by the Government of the United Provinoos on I 937-38-

pro(Jucth'e and unproduC'tive works. . ! 
LoRn OUVIER- . 

Question re -- 's stMement in the HO'.1lle of Lords regarding Reforms " 912-~ 
in India. 

LoSS(E8)-
Question re compc,nsation paid by the Nedjaz Government for -- sus- 1089-90' 

tained by [ndian pilgrims. 
M 

)UCRINERY-
Question re cost of -- purchased from 1922·24 009' 

MAnR"'8-' 
au under .. Coal ". 

)f,wftAS COOLIB8-
Question re stranded -- In Allam 

, 



, 
INDEX. 

1lADa.t..e PBB81DIIlfOY-
Resolution r4! contribution b:v the Govmunent of IDdia to relieve 

diatreu in~he - caUI8d. b:v the floOds. 

IhOISTBATB(8)-- . 
Question re duties of -- .. laid down by the ~oon High Court 

KeF A.BLA.ND, THB HONOUBABLB MB. WlLLIA.II GUGG-
Oath of Office • • • • • • • • • . • 

• Resolution re contribution by th!l Government of India ,to relieve dis· 
tress caused by the floods in the Madras Presidenoy. 

MeW ATTERS, THE HONOUBABLlII Ma. A. C.-
Election of Members of the LegiaJa.ture to serve on the External Capital 

Committee. 
Imperial Bank of India (Amendment) Bill 
Land Customs Bill • • • . • • • . • 
Resolution rll annual provision for reduotion or avoidanoe of public 

debt. (Amendment moved.) . ' 
Resolution re recommendations of the Lee. Commi.ssion. • • 
Resolution rll representation of agricultural interests on the Tuation 

Inquiry Committee. 

)b!)IClNi(S)-
Question ope indigenous system of --

.. ¥BJllBUT Crry RAILWAY STATION-
Question re provision of a &bade on the bridge and the two platforms 
at--. 

1bJmsB( B)--
Abllence of -- from Councll on daJ'll when questions or llBIIOlutions. 

of which they have given notice, appear on the agenda. 
Elootion of -- of the Legislature to serve on the External Capital 

Committee. 

MJtB8AGS(8)-- , 
-- from the Legislative A.asembly announcing that the Indian Motor 

Vehicles (Amendment) Bill was passed without amendment on the 
16th September. IJJ2.. ' 

__ from the Legislative Al!I8mbly that the Provident Funds Bill was 
paased with an amendment. 

IIILITABY ACCOUNTS DEPABTIrIB~ 
Question re recruitment of Muhammadans for the subordinate servioe 

ofthe--. 
Question re recruitment of Muhammadana for the superior service 

of the -'-. 

lIbLITABY EsTDlA.TES-
QuestiOn rll debit to - of the coat of the Khyber Railway • 

Iln.J:TABY OPnOB(S)-- • 
Question r4! allowanoes of clerks in -- aDd of Civilian hospital wriMl'I 

end storekeeJl8l'l. 

., 
• 

1"1 

1100·70 

917-18 

., 

906 
1167 

927 

1186-8'7 
1228·31 

loiS-IS. 
1017 

1119-24. 
117(-76. 

1183 

926 

986 

.~ 

929 

1091 

1225-26 

1225 

1211-11 
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18 INDEX. 

til 

IIILl'rABY OFFIOBB( 8)-
Question re ciOnatraotioJi of quartera fow -- in Cantonment). • 
Question re interference by - wilJll the trarialer ofhowee property in 

Cantonment&. 

JfJLE-
Queetion re rile in the prioe of -- • 

II:a.K PBoDUC'l'8--
Question re rise in the price of -' -,., • • 

JlmdSIIAII-
Question re estabIishment of boat-making and 'other indutries in 

Wana, Razmak and -- . 
c. 

JIInA, TBB HONOUBABLE PANDJT SIIY A .. BnuB[-
Indian Soldiers (Litigation) Bill 

Obeoene Publioations Bill 

JlJ'rrER, THE HONOURABLE DR. DwABKUATB-
Election of -'- to serve on the Extemal Capital Committee 
Indian Crimina) Law Amendment Bill 
Indian Soldiers (Litigation) Bill • . . • 
Question re recommendations of the Indian Bar Committee • • 
Resolution re annual provision :for reduotioD or avoidance of publio' 

debt. 
Reeolution re recommendatioDa of the Lee Commiaaion . . • 
Resolution re repreaentation of agricultural interestl on the Taxation 

Inquiry Committee. 

JfrrTD, THE HONOUJWILE Ma. K. N.-
e" Expreltlions of regret offered by - at the death of Mr. Bhupendra 

NathBuu. 

JIooBAL KOT-
Question ,.. graut of a prospecting licenoe for petroleum at -- to 

MelllTB. Graham & Co., Calcut.ta. 

MoxBA8I!A-
Question re segregation of Indiaua during Sir: Robert Croyndon'& visit 

to--. 

IIoxn MARKJr.T·-
Question Til tightness of the -- in the wheat season 

JIoTI CHAND, THE HONOUllABLlII RAJA-
. Question Te improvement of Indian cattle . . . . . 
Question re legislation regarding the PfOhibition of the slaughter of 

• usefuloattle. 
Quest.ion r/l reservat·ion of IJ8sture land. • . . . . 
Question rll rille in the price of agrioultural produete, milk and milk 

producte. 
Question re statistics relating to the increase or deort'ase of cattleirl 

• Jndia. liM ' ' 

.. ". . 
• • 
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• 

.INDEX. 

MVBAM:iuDAN(1I )-
, Question 1'8 employment of·~ in the Indian Stores Department; • 

Question rll lease entered into wit·h the - of Poona Cantonmentfol' 
their Id8a.h. 

Q_tion #'e qualified -- on the waiting list of the Staff Seleotion 
Board since 1922. 

Queation rll reoruitmentof -- for the 8uborditlate aervioo of the 
Military Aeoounts Department. 

QtIeIJtion rll reoruitment of -- for the superior service of the Military 
Accounts Department. . 

Question re recruitment of Punjabi - for Army HeM Qaartera and 
the Army Secretariat. 

QlItl8tion rll safeguarding of the interests of -- in Government of 
India Offioes. 

MUBAJD(ADAN GRADUATE(S)-
Question rll rejection of an application from a -- for employment in 

the office of the DiJ:ector,. Wireless. 

MULII BREEDINa-
Question re expansion of -- in India 
Question re -- in India 
• • 

HUSUM S'l'E!(OQRAl'llB1l.-
• Question r~ rejection of a qualified -- by the Ra.iJ.way Bcard 

N 
NAJD'U. TJIE HONO~BLE DIWAlI' BAluD'UB K. R.uuBHADJI.&.-

Resolution rll recommendations of the Lee Commission 

NA'l'IISAN, TJIE HONo'UBABLB M& G. A.-
Election of -- to serve on the External Capital Committee . . 
Expreesion of regret offered' by -- at the death of Mr. Bhupendra 

NathBlfu. 
Indian Criminal Law Amendment Bill . • 
Question re stranded Madras coolies in Aasam • . . • • 
Resolution rll annual provision for reduotion or avoidance of pu.blic 

debt. 
Resolution re appointment of a QOmpetent Indian $a the Railway 

Board . 
. . _. Resolution rll contribution by the Government of India to relieve 

distress caused by the fioods in the Madras Presidency. 
Resolution withdrawn ... 

Resolution rll recommendations of the Lee Commission 

Valedictory 8~ch in connection with the impending retirement of 
the Honourable Dr. Mian Sir Muhammad Shaft. 

NOBTJI-WESTERN RAILWAY-
Question Til appointment of Indian Traffic Inspectors on the -- . 
Question I'll appointment of Mr. F. Webb 808 Superintendent, Central 

Registry Office. 
Question Te railway collision near Harappa on the -- . • • 
Queation re reduotion of staff consequent on the adoption of the new 

.Divisional or8l'wzation on the --. • 
. 

• 
• 
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N-coIICld. . . 
NoaTH-WlI8T FBolftDlB PBovmo ..... 

Question rel'8jeotion of an applioation· from Laia,·Gopal Krlahna 
PipJani to pr&otJae .. a Pleader in the-. 

Question re restriotions on the enrolment of Pleaders in the --

NoWBJIBJU-
Question ,.e elections to Cantonment Boards in Peahawu- and -_. 

o 
O.A.TH OF OFnCE-
. Barron, the Honourable Mr. Claud Aluander, O.S.I., C~E., C.V.O. • 

Birdwood. H. E .• General Sir William Riddel, Bart, G.C.B.~ G.C.M.G., 
K.C.8.I., C.I.E .• D.S.O. . 

toldstream, the Honourable Lieut.-Colonel John Clayton. O.B.E. 
Corbett, the Honourable Mr. Geoffrey Latham, C.I.E. • • 
MoFarland, the Honourable Mr. William Gregg . • 
Padshah Sahib Bahadur, the Honourable Sa.iyedlluhammad 
Wild, the Honourable Mr. Arthur Clement 
Yamin Khan. the Honourable Mr. 

OBSCKNZ PUBLICATIONS BILL-
See under" Bill(s)." 

.. 
I 

QcIlANOORAI'II:Y-
Question ,.e training of Indians in - and allied .ubject. • f 

OPIUJI-
Queetion ,.e import oertificates for -- and other drugs 

g,pNANCB DEPARTMENT-- . 
Question ,.e grant. by the -- to the Alegaonker Sohooll at Kirkee 

OuDR AND R01DLJ[][AJfD RAlLWAY-
Queetion f'e appointment of Indian Tramo Inspeotonl on the --

P 
P.A.DSIlAB SABIB BAJUDUB, '1'IDI HONOl1UBLB S.unD M11JUJIIUD-

Oa.th of Office • .• •. 
Resolution f'8 reoommendatioDi of the Lee Commiuion 

P .A.B.AOBIN AJl.-

. I 

. Queetion,.e establishment of .tone-worb, etc., in Wana, Razmak, 
Mir&llShah and --. 

P~. LUID-
Question ,.e reservation of -

P.A.Y-
Question ,.e -- of Civilian h08pital writers and !ltorekeep8l'8, etc • 
Question (Iupplementary) ,.8 representation from .oert&in oandidates 

in the United Provin08ll in OODDeotioD 1rith their -- in the Impe. 
rial Polioe. 

hlWl81JL.lB LoooKO'l'In CoJIPANY-
Question ,., Indian Tariff Board'i oblerTatioDl ,., ~ 

• 
• 

i P.A.GJI. 
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1031 
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1212 
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1006-06 
987-81 

91lS-18 



'. INDEX. 

P~. 

P .. NSION!S)-

Question rll grant of -- to pieae.work8l'll in the CaJoutta and Delhi 
Preeees. 

PIi:N8ION RULII8-
Question re new -- for Provincial Civil Service OfIieers • 

PJlSlUWAB-

Question re eieotiCJD8 to Cantonment Boards in -- and Nowabera 
", 

PlI'l'BOLBUM:-

Question f'Il grant of a prospecting license for -- at Moghal Kot, to 
Messrs. Graham and Co., CaJcutta. 

PmOE-WOD ESTAIILI8RlIIJDlfT-
Question re Rtrength of -- in Government Presses at Caloutta and 

Delhi. 

PIEOJII WORKEB8' COIlDlDT'l'U's REPORT-
QUC8tion re recommendations of the --. 

PILORIMS-
QUestion re compensation paid by the Hedjaz Government to Indian 
• -... for 10!8es sustained by them • 

• 
P:w.TBORMS--

" Sill! under" Shade on Bridge." 

PLUDER(S)-
Question re restriotions on the enrolment of -- in "the N. W. F. 

Province. .. 
See under II' Gopal Krishna Piplani, Lala." 

POO:NA-
Question re demolition of the Railway bridge near the Sangum 

POONA CANTONMENT--
Question re le88e entered into with the Muhammadans of the --
. for thei!: Idgah. 

PRESIDENT, THE HONOURABLE THE-
Absence from the Council of the Honourable Saiyid Ra1;a Ali 
AnnOlmcement by -- regarding the election of Members to serve on 

the .k:xternal Capital Committoe. 
Expressions of regrct o1fered by -- at the deaths of Nawab Muham-

mad Abdul Majid and Khan Rahadur Usman ~ahib Bahadur. 
RemarlaJ of -- re absence of Members from Council on days when 

qUl'stiona or relIolutions, of which they have given notice, appear 
on the Agenda. 

Remarks of -- re election to the Court of the Delhi University 
Resolution re annual provision for the reduction or avoidance of public 

debts. Asks whether further discuBsion o! above may be post-
poned till 11th September 1924. 

Ruling by -- in regard to the oourse to be adopted with re~ard 
to the amencJ,nents on the Lee Commission Resolution. 

• • 
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INDEX. 

}L.(o.ollCld. 

PBlII8IDUT, ~RB HONOtrRABLlC THE-contd. 
R"ding by -- that Mr. V-edamurti must not move his ReIoI~on·90 

the floods separately, but that it is open to him to move an 
amendment. 

Statement by -. - that a copy of the expressions of regret offered by 
Members will be scnt to the family of the la.te. Mr. Bhupendra Natb 
Buu. 

Suggestion by the -- that Members unable to attend meetings sbould 
give timely notice' to the offioials of the Counoil &nd to the Depa.tt. 
ment concerned. ,. 

Valediotory speech in CODDe<'tion with the impending retirement of 
the Honourable Dr. Mi&n Sir Muhammad Shafi. 

Pawss, CALOU'l'Ta.-
Question re annual claaaification of the piece·work establishment in 
~-. 

Question re grievanoea of the binders of the --

Pa.u(BS), GOV1!:RNMBNT-
Question re reduction of staff in -- • . • • 
Question re strength of piece-work eRtabliahment in -- at 

and Delhi. 

P&IXTING WORK-
Question re names of contractors for --

PamOna(s)-
Question re Indian --serving their aentenoee in England 

PaoBOGATION-
--of Session by Proolamation of H. E. the Viceroy 

Pao~BNT FUNDS BILL-

. 
Caloutta 

Meaaage from the Legislative Assembly that the -- wu puaed with 
an amendment. 

8ee under" Bills." 

PaOYINOUL Cxvn. BUVICH Oft'loD(s)-
Queation re new Pension rnles for --

:tuBUO DBBT--
ReIolution re annlla·· tlroviaion for the reduction or avoidance of --

PDlfJA.B-
Question re Reports of Committees appointed in the United Provinces 

and the -- on land revenue. 

'VUTERi!- Q 
~estion re construction of -- for Military offioers in Cantomente 

R 
RA. LW''&'y(S)-

Que8tion re introduction of a -- into Etah 
8. under" Traffio Inapeotol'lJo" 

• t, J ..• 
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UfDEX • 

.. k. W. 

• 

lt4lLWAY BOARD-
Question ,t rejection of a qualified ¥wilim 8teDojp:apher by the --
Reaolution ,e appointment of a competent Indian to the - •.•.. 

ltUPUl',UfA-
Question ,e establishment of a Univel'llity for .-. -

- . 
B4x S.uu.N DAB. THB HONOURABLB R4I B.t.Iu.DUB L.lL.l-

Question ,e action taken by Government to increase the number of 
ships for the oarriage of Coal. 

Question ,e appointment of Mr. F. Webb, as Superintendent, Central 
Registry Office. N.-W. Railway. 

Question ,e dobit to Military estimates of the cost of the Khyber 
Railway. 

Question(s) ,e establishment of boat-maJdDg and other industries 
in Wana, Razmak, Miranshah and Wazi,ristan. 

Question ,e establishment of Military and other industries in Wazi-
ristan. . 

Question ,e establishment of stone-works, eto., in Wana, Razmak, 
Miranshah and Paraohinar. 

Question ,e grant of a prospecting licence for petroleum at Moghal 
"Kot ~ Messrs. Graham and Co., Caloutta. 

Question ,~ Indian Traffic Inspectors on the North-Western, Oudh 
and Rohilkhand and Eastern Bengal Railways. 

Question ,e railway oollision near Harappa on the North-Western 
Railway. 

Question ,e reduotion of staB oonsequent on the adOption of the new 
Divisional organization on the North-Western Railway. 

tQuestion ,e ships engaged in oarrying Government or Railway Coal 
from Bengal to Bombay, Madras, Karachi and Rangoon. 

ltAxPAL SINGH, THB HONOUllABLIII RUA Sm-
Expressions of regret offered by -- at the death of Mr. Bhupendra 

Nath Buu. 
Resolution ,t recommendations of the Lee Commission • 
Resolution ,e representation of agricultural interests OD the Taxation 

Inquiry Committee. . 

.ltUGOON-
Bee under" Coal. " 

B.lZA. ALI, THB HONOURABLE SA.IYID-
Absenoe of -- from the Council 

lWJwI:-
Question ,t establishment of boat making and other industries in 

Wana, -- and Miranshah. 

BuolUl(B)-
Question ,e Lord Olivior's statement ill the HoUle of Lords ,e -- in 

India. 

a-UTB.UI8, MUBAIIDIADAl(--
Question re num~r of - in the Government of India Secretariat 

• 
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INDJIX. 

• 
R-eotIIrI. 

' .. 
BnoBT(s)-

Queetion N - of CommitteelappoiDtecllD ... United PrOviDOfII and 
the Pw:ljab od land revenue. 

S.POBTKBS-
Question (8upplement&rs) re segregation of Indian -- at the open· 

ing of the Kenya Legislative CoUDoil. 

RBI'OBTBBS, INDIAlII-
Queation re alleged segregation of -- at the opening of the Kenya, 

Legislative Counoil on the 20th August, 19M. 

B_oIvTroN(s)-
~re annual provision for the reduotion or avoidance of public 

. debt. 
, " ;P~ned tillllth September 1924-

DiaoU88ion resumed . . . 
Adopted lUI amended .'. . • • . . • . 
-- re appointment of a Committee to inquUe into grievaneea of Haj 

pilgrims (not moved). 
-- re appointment of a competent Indian to the Railway Board . I 
Adopted . . . .• • . . . . . . 
-- re contribution by tlieGovernment of India to relieve dilltreBB· 

caused by the floods in the Madras Pre8idency. 
Withdrawn. .' • • • . .' • . . . 
-- re purchase by a private Company of the East Indian Railway 

or the Great Indian Peninsula Railway. 
. Negatived . • . • 
~ - re l'f)('.ommendation3 of tho Lee Commiaaion 

.l'ostponed till 16th September 1924 • .' 
Discussion resumed 
Adopted . • . . . . • . 
-- ,.e representation of agricultural int.ereata on the Taxation In. 

quiry Commit~ 
Adopted . • • • . 
-- rc settlement of the Sikh question-
Withdrawn. . . . . -RBTI1RlII TlCKJIlTS-
Question re railway concession --

REVENUE SETTLEMENT-
Question re extension of the preaent -- in the United Provinces 

BOYAL MILITARY COLLEGE, 8ANDtIUIIS'l'-
Question re publica.tion of a.n incorrect and unauthorised Iillt of Indian 

• candidat.es successful in the admission examina.tion into the --. 

BULES-
Question re amendment of the -- regardmg additional or supple .. 

• mentary grants. 

RULE(s), IMPERIAL OR PROVINCUL-
Question re -- governing mc1denoe of water rate .. ' '. ~ • 

• 
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• 
~J:X, 

R-ootIcZtl, 
Bl7Lmo(s)-

-- by the Honourable the President that Mr. Vedamurti mUit not 
move hisReeoIution aepa.rately on the ftooda, but that only an. 

. amendment can be moved. • . • 
- by the Honourable the President with regard to ameodmenta to 

the Lee Commission Resolution. 

. -.,BtI'l'b(8)-
Question n oirculation of one -- ol11'nllloy nota 

BttPn NOTBS-
Question (supplementary) re oanoellation of the--

S 
B£mr ... , TIlE HONOUBABLlll 8m Nn.ASTMRA 

Indian Criminal Law A.mendment Bill • • . • • . 
Resolution re contribution by the Govemment of India to relieve dis· 

tress ?aueed by the floods in the Madras Presidency. 
Resolution re recommendations of the Lee Commission • • . 
Valedictory speech in connection with the impending retirement of tho 

Honourable Dr. Mian Sir Muhammad Shaft. 

SA."aVADllIKARY, THE HONOURABLE DR. SIR DEVA !'RASA-D-
• ExpreBBtons of regret offered by -- at the death of Mr. Bhupendra 

Nath'Basu. 
Indian Criminal Law Amendment Bill 

J..and Customs Bill . 
Obacene Publications Bill . . . . . . . . 
Question re action taken by Government about the Kenya questiOns . 
Question r6 amendment of rules regarding additional or supplementary 

grants. 
Question (SupplementarY) re device on the Great Indian Peninsula 

Railway for the prevention of oollisions. 
Question re duties of Magistrates as laid down by the Rangoon High 

Court. 
Question re Empire Parliamentary Association . 
Question re establishment of a University for Rsjputana . • 
Question re grant of a loan for the development of the Port of Chittagong 
Question re import certificates for opium and other drugs . 
Question re Indian Fiscal Commission's recommendation re abolition of 

the cotton exoise duty. •. 
Question re Indian Tariff Board's observations re the Peninsular :Loco· 

motive Company .• 
Question rll Indianisation of the Services. . 
Quootion re Lord Olivier's statement in the House of I..oOOs regarding 

Reforms in India. 
Question re position of Indians in South Africa • . 
Question re prisoners from India serving their sentences in England . 
Question re recommendations of the Indian Mercantile Marine Com· 

mittee. 
Question re scarcity of square one·anna. envelopes and stamp booklets .• 
Question n separation of executive and judicial functions in Provinces 
Question re Sir F.dward Cook's resignation of his appointment as Secre· 

tary to the High Commissioner for India. • 
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Question (Supplementary),.. Sir Edward Cook'. retum to India '. • . 
QuestioD ,.. training of Indians in Ooeanography a.q.d allied subject. • 
Qu.estion re the Vizagapatam aDd Coohin Harbour Schemes • . 
Resolution re annual provision for reduotion or avoidanoe of publio 

debt. • 
Resolution re purchase by a private company of the East Indian Rail· 

way or the Great Indian Peninsula. Rail1f6Y. 
Resolution re reoommendatioDB on the Lee Commission-

Amendment moved. 

Amendment negatived 
lfIprther amendment moved 

, Amendment negatived. • • . 
";:', -Beeolution re settlement of the Sikh question. . • • • 

Suggestion by -- that whether a Member be present or not .. reply 
-, by the offioial Member to hiB question is neoeBll8ol',1. 

V alediotory s~h in connection with the impending retirement of the 
Honourable Dr. Mian Sir Muhammad Shafi. 

8~&I, THE RIGHT HONOURA.BLB SBIlDVA.8A-
Question re India's representative at the Conference regarding future 

Dominion representation. 
Question re Indianisation of the establishments under the control of the 

High Commissioner for India. 
Question re non.appointment of an Indian as Leader of the Indian 

Delegation to the Assembly of the League of NatioDB. . 
Q.ation re publication of correspondence zelating to Kenya 

Saa:OLA.B8HIP(S}-
Question re Dominion Scienoe -- • . • • • • 
Question re grant of -- to Muhammadan students for study abroad 

StiBoauOHT(s}-
Question re extended D86 of -- on trains 

SGmOlf.HOLDBR(S}-
Bee under" Compositon". 

a.murrABIAT, GOVl:RlfIlBlfT 0 .. brDIA.-l 
Question re number of Muhammadan Registrars in the -- • 
Question re number of Muhammadan Superintendents in the -' -

IaADBOlfBBIDGB-
Qvestion re provision of -- and the two platforms at Meerut City 

"-&ailway Station. 

Ia:.oI. THB HOlfOURABLB DR.' MIu 8m MUHA.llllA.D-
Conveys thanks to th,e Council for the valedictory speeches in connection 

• with hiB impending retirement. 
Expressioua of regret o1fered by -. at the dea h of Mr. Bbupendr& 
Na~Baau.. . 
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Expreasions of regret offered. by -- at the deaths of. Nawab Muba.in •. 

mad Abdul Majid and Khan Bahadur Usman Sahib Bahadur. 
Indian Criminal Law Amendment BUl 

• • 
Invites the attention of the President to the absence of members from 
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Non·attendance at meetings by Members of the Council of State . 
ObaQene Publications Bill .-suggested. amendment of clause 2 of -, -. , 
Resolution re annual provision for the reduction or avoidance of public ' 

debt.-
Suggests po8tponement of di8Cu88ion till the 11th September, 1924 
Resolution re recommendations of the Lee Commiseion 

Resolution re representation of agricultural intereets on the Taxation 
Inquiry Committee. 

Resolution re settlement of the Sikh question 
Statement of Busin_ . 

Valedictory speech in connection with the impending retirement of 
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• 1!IJUlfwAR W A-DA, POOlIl'A-
Question re excavations in the ~ 

IBIP(s)- , 
Question re carriage of Government or RaiJ_y Coal by -- from. 
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Resolution re settlement of ,the --
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SOUTH INDIAN RMLWAY-
Question re tenders for the 8Upply of British Portland cement 
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Question re -- consequent on the adoption of the new Divisional 
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ST.6.'l'aE!lft' 01' B1JSIn8S-
-- by the Honourable Dr,·M'l&nBir Jrlub&Dlmad Shafi 
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9r4'l'1IJ'l'fOS-

Question re -- relating to the inoreaae ordeoreue of cattle 
in India. • 

BUilL b'DUSTBr (PB'lUOl'I05) Bn.L-
8. 1I1lder " Billa ". 

&taOGUPJIBB-
.~: re rejection of a qualified 'Muslim -- by the Rallway 

StooBB1t1l:IIPBBS-
• 8. under" Hospital Writers "; 

SrunBNT3, ]fUBAIDl&DAN-
·0 Question I'll grant of scholarships to -- for stndy abroad 

SUlI:llm SlNBA, TBB HONOUBABLlII L4LA-
Question I'll indigenous system of Medioines 
Question I'll inquiry by the Taxation Committee into Land· 

Revenue policy. . 
Question re loans utilised by the Government of the United Provinces 

on prodnotive and unproduotive works. . 
Question I'll new Pension rules for Provinoial Civil Service Officers 
Question I'll prohibition of the export of wheat .••. 

.Qp.estion I'll railway concession return ticket... . • 
Question re reduction of telegraphio rates to the pre· war level 
Qllestion re v&Olmcies in the Indian Civil Service • • 

SUPBRllII'TlI:NDENT, CSNTBAL R1I:G1STBY OprloB-
Qllestion re appointment of Mr. F. Webb as -- North,Wef!tern Rail· 

way. 

• SUPJ:BtNl'ENDENT(S), ]fUBA1UUDAN-
... Question re number of -- in the Government of India Secretariats 

BUTLE.T VALr,1t:Y CANAL'! PRO.TEOT--
Question re the laying on the table of the -- and the lohome to 

CO]OnillO the Crown lands. 
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TA.X(J!ls):"" 

9u98tion re exemption from -- of shops attached to the 'Mosque in 
Allahabad Cantonment. . 
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Queation n reduotion of -- to the pre·war level '. 

or..lfD1IB(S)-
Question re -- for the supply of British Portla.nd Oement for the 

South Indian Railway. ' . . 

~--!-OMPSONt THE HONOURABLE Ms.. J. P.- . 
-, ~xlft'l!lllk& ... regret offered by -- at the death of Mr. Bhupendra· 

Nath Bua. . ,. 
Resolution re recommendations of the Lee Commisiion . ' 
Resolution re settlement of the Sikh question 

huJ'IC INSPEOTOB(S)-

\ 

Question re appointment of Indian -- on the North·West, Oudh 
and Rohilkband and Eastern Bengal Railways. 

!JAIN8-
Question re extended use of searchlights on --

Tulf8B'ER( s)-
• Quostion re -- of civilian hospital writers and storekeepers to Military 

• officea, etc. u· 
.. UIUR HAYAT KHAN, Tul!j HONOURABLE CoL. NAWAB Sm-

. Explanation of hiB inability to attend the meeting of the Council on the 
lItb September 1924. 

Expressions of regret offered by -_·.t the death of Mr. Bhupendra 
Nath Baeu. 

Question re expanBion of horse and mule breeding in India • 
Question re home and mule breeding in India • '" 
Resolution re appointment of a oompetent Indian to the Railway Board 
Reaolution re contribution by the Government of India to relieve dis· 

tress oauBed by the floodB in the Madras Presidency. 
Resolution re recommendations of the Lee Commieaion 

Resolution re representation of agrioultural interest. on the Taxation 
lnquiry COmmittee. 

Valediotory Bpeech in oonnection with the impending retirement of the 
Honourable Dr. Mian Sir Muhammad Shaft. 

Ulm'JID PROVINOES-
Question re extension of the present Revenue Settlement in the -.- • 
Question re loans utilised by the Government of tho -- on produotive 

and unproduotive works. 
Question n Reports of OoromitteeB appointed in the --. and the 

Punjab on land·revenue. 
Queation (Supplementary) re repreaentatioD8 from certain oandidatea 

in the - in connection with their pay in the Imperial Police. 

UlUQB8ITY-
Queation n es'tabliahment of a - for Bajpu~ 
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Death of-

UI11lIlOU8 LoAn Ad. 191~ 
Qu.tion re amendment of the -- (X of 1918) 
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V 4LlIDIOTORY SP.BCBlI8-

-in connection with thei mpending retirement of the Honourable 
Dr. lfiao Sir MuhaJPDlad Bhafi. 

V:ID~TI. THE HONOURAlILB MB. S.-
Amendment moved by -- that for the words .. one orore of rupees " • 

• e words .. a BubBtantiai amount" be Bubatitutedin the Resolution 
on Hoods. 

Amendment withdrawn . . • • • • • • 
Question re alleged segregation of Indian reporters at the opening of 

the Kenya Legislative Counoil on the 20th Auguat 1924. 
Question (Supplementary) as to whether the rules for Bupplementary 

grants were placed before the House of Commona. 
Question re rejection of an applica.tion by Lala Gopal Krishna Pipla.ni. 

Pleader, for a licence to practise in the North-West Frontier Pro-
vince. 

Question re restriotiona on the enrolment of Pleaders in the North-West 
Frontier Province. 

Question re segregation of Indiana during Sir Robert Croyndon'. visit 
to Momb&88&. 

Question (Supplementary) re segregation of Indian repJrtera at the 
opening of the Kenya Legislative Council 

Resolution re reoommendationa of the :(.ee ColDDlilBion 
"'Amendmentmoved • 

Amendment negatived 

VIODOT, HIs ExOBLLBNOY TJIB-
~ Proclamation of -- proroguing the Seeaion 

VIZIo04PATAX-
Bee under .. Harbour Sohemes ". - w 

WAOIIA, THE HONOtmiBLlII 8m DrNSHAW-
ExpreaBiona of regret offered by -- at the death of Mr. Bhupendra 

NathBaau. . 
Imperial Bank of India (Amendment) Bill 
Obscene Publications ~ • . • • • • . • . 
Resolution re annual provision for reduction or avoidance of pJ1blio 
• debt. , • 

Resolution re contribution by the Government of India to relieve" w.-
trail oaused by the Hoods.in the M4ldraa Presidency. . . • 

Resolution re repre!KlQ-tation qf agrio~tural interests on the Taxation 
, Inquiry Committee. 

Valedictory Bpeech in connection with the impending retirement of the 
Honourable Dr. Mian Sir Muhammad Bhafi. ' 
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QueBtion re eBtablishment of boat-making and other indUBtries in --, 1212 
R&zmak and MiraJl8hah. 

WA.TJIB·&\T»-
Question re Imperial Ol'"'Provincial Government ruleB governing inci· 

dence of--. 

W~TAN-
Question re 88tablishment of military and other indUBtri88 in --

W~.MB.F.-
Question re appomtment of -- 88 Superintendent, Central Registry 

Office, North·Western Railway, 

WUA.T-
Question re prohibition of the export of--

WHBA.T SEASON-
• Queation re tightness of the money market in the --. 

WILD, '.l'JIE HONOURABLB MIt. ARTlIUR CLEMBNT-
.' Oath of Office 
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YoUUN KIUN, THB HONOtrRA.BLB MB.-

Expressions of regret offered by --at the death of Nawab Muhammad 
Abdul Majid and Khan Bahadur Usman Sahib Babadur. 
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Indian Succession (Ameniment) Bill 
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1' .. ~ ~, TBB HONotl'BA.BLB MB.-1lORttl. 
Queetion re number of Muhammadan Regiatran in the .Gov~t of 

India Seoretia.riat. . 
Qneetion re numller of Muhammadan Su'perintendents in the Govern· 

ment of Indi. Secretariat. 
Question re provision of shad~ on the bri~ and the two . platforms at 

Meerut City Railway Station. . " '. 
Question re qualified Muhammadans on the waiting lliIt 'of the Staff 

Selection Board. 
Question re recruitment of Mum..nmadans for the subordiq.o.te fleLVioe 

, of tJae Military· Aocounts Department.' .. ." 
Question re recruitment of Muhammadans for the superior service of 

the Military Accounts Department. . 
Question re recruitment of ~jabi Muhammadans for Arm:! Head· 
equartel'B and the Army Secretariat. 

Question re rejection of application from a Muhammadan graduate for 
employment in the office of the Director, Wireless. . 

Question re rejection of a qualified Muslim stenographer by the Rail· 
way Board. 

Question re safeguarding of the interests of Muhammadans in Govern· 
ment of India offices. 

Question re simplification of new railway forms for the despatch of 
fruit. 

Resolution re recommendations of the Lee Commission 
Amendment moved • 

. Amendment withdrawn . • • • • • • • 
Be&olution re :representation of agrioultural interests on the Ta.za.tion 

Inquiry Committee. • 
Valedictory speech in connection with the impending remmen' ,. the 

Honourable Dr. Mian Sir Muhammad Shafi. 
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